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LOK SABHA DEBATES

LOK SABHA

Tuesday, February 17, 2009/Magha 28, 1930 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. Sreaxer in the Chairl
{English]

SHRI RUPCHAND PAL (Hooghly) : Sir, daity and
continuously the investigating agency in respect of Satyam
Computers Ltd. is changed and there is every reason to
suspect that it is an operation cover up. It began with
SFIO...(Interruptions)

MR. SPEAKER : You can mention it very strongly
during the discussion on Motion of Thanks.

...(Interruptions)

SHR! RUPCHAND PAL : That is all right, but it was
listed for discussion. ...(Interruptions)

SHRI KINJARAPU YERRANNAIDU (Srikakulam) :
Sir, you have admitted it to be discussed under Rule 193.
...(Interruptions)

MR. SPEAKER : Do not blame me. | allowed it, but
there were no takers for it.

...(Interruptions)

SHRI KINJARAPU YERRANNAIDU : Sir, | am not
blaming the Chair. But it should be discussed.
(Interruptions)

MR. SPEAKER : | agree with you fully that it should
be discussed. But the hon. Members decided among
themselves not to discuss it.

SHRI KINJARAPU YERRANNAIDU : Sir, people are
waiting as to what will happen. ...(Interruptions)

MR. SPEAKER: Let me not expose others. _Please sit

down. | agree with you. Once | agree with you. Please
take your seat.

...(Interruptions)

MR. SPEAKER : | have called Shri Hansraj Ahir to

- put- a question.

...(Interruptions)
MR. SPEAKER : | have noted your point.

SHRI KINJARAPU YERRANNAIDU : Sir, | want an
assurance as to when it will be taken up in the House.
...(Interruptions)

MR. SPEAKER : | cannot assure you.
...(Interruptions)

MR. SPEAKER : When it was on the List, the hon.
Members on different sides said they did not want it. What
can | do?

...(Interruptions)

MR. SPEAKER : Hon. Members, let me see how do
you utilize the Motion for Thanks. You can make very strong
comments.

...(Interruptions)

SHRI RUPCHAND PAL : Sir, we want your protection.
...(Interruptions)

MR. SPEAKER : Let me see. You know everything, Mr.
Naidu.

...(Interruptions)

MR. SPEAKER : Do you want the Question Hour or
not? Tell me. If you do not want the Question Hour, |
will adjoum the House.

...(Interruptions)

SHRI KINJARAPU YERRANNAIDU : Sir, we do not
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want to disturb the Question Hour, but this is also very
important. ...(Interruptions)

MR. SPEAKER : It cannot be discussed here and now,
Mr. Nawdu.

...(Interruptions)
MR. SPEAKER : We will have a discussion.
...(Interruptions)

MR. SPEAKER : | went to your State, very nice State.
Please sit down.

...(Interruptions)
[Transiation]

"MR. SPEAKER : Mr. Naidu Garu please take your
seat.

...(Interruptions)
[English]

SHRI KINJARAPU YERRANNAIDU : Sir, we want an
assurance. ...(Interruptions)

MR. SPEAKER : | have agreed with you, Mr. Naidu,
that-it should be discussed. Let us try to find out. You
get the hon. Minister of Parliamentary Affairs and all the
Leaders agree. | will start immediately, if you all agree. If
nobody is agreeing what can | do?

...{Interruptions)

SHRI KINJARAPU YERRANNAIDU : Sir, you initiate
the discussion. ...(Internruptions)

MR. SPEAKER : | would initiate a discussion, | would
love to do.

...(Interruptions)

MR. SPEAKER : Please cooperate. You are such a

Oral Answers to Questions 4

responsible and respectable Member of this House. Please
take your seat.

...(Interruptions)
[Translation]
MR. SPEAKER : | have listened to what you've said.

...(Interruptions)

MR. SPEAKER : More is yet to come therefore please
keep quiet.

...(Interruptions)
[English]

SHRI KINJARAPU YERRANNAIDU : Sir, when will it
be discussed?...(Interruptions)

MR. SPEAKER : | will find out. | will discuss with ali
the Leaders, including you and Mr. Rupchand Pal, and we
shall fix up a time. The only thing is that the day | fixed,
there should be quorum in the House.

11.02 hrs.
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER : Q. No. 21, Shri Hansraj G. Ahir.
[Transtation]
National investigation Agency

t
*21. SHRI HANSRAJ G. AHIR :
DR. LAXMINARAYAN PANDEY :

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether the National Investigation Agency has
been set up;

(b) if so, the detaiis thereof;
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(c) whether the Government has received views of
the States in this regard;

(d) if so, the denails of responses recsived alongwith
the objections, if any, from the States; and

(6) the steps taken by the Government in this
regard?

[English]

THE MINISTER OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (e) A Statement is laid on the
Table of the House.

Statement

(a) and (b) The National Investigation Agency (NIA)
has been constituted and the Director, General, has been
appointed and assumed office. Additional posts required
to be provided in the first instance have been sanctioned,
and the process of filing them is underway, along with
action for putting in place the required Infrastructure,
etc.

(c) to () The National Investigation Agency has been
constituted under an Act of Parliament which was passed
after due debate and discussion, for investigation and
prosecution of offences affecting the sovereignty, security
and integrity of India, security of State, friendly relations
with foreign States and Acts enacted to implement
international treaties, agreements and conventions, falling
under the Acts listed in the Schedule to the National
Investigation Agency Act, 2008. It would operate in a
concurrent jurisdiction framework and take up selected
cases. The provisions of the Act were also deliberated upon
in the Meeting of Chief Ministers on intemal security heid
on 6.1.2008. Following the meeting, the Home Minister has
also written to all Chief Ministers on 13.01.2009 detailing
and explaining the scope, extent and application of the
provisions of the Act, wherein it had aiso been indicated
that if there are any questions on doubts they would be
clarified. A response has been received from only one State

MAGHA 28, 1930 (Saka)

to Questions 6

on 13.02.2009, which will be examined and clarifications
as required will be given.

[Translation]

SHRI HANSRAJ G. AHIR : Mr. Speaker, Sir, after the
terrorist attack on Mumbai on 26th November, the extant
Bill was passed in the Lok Sabha on 17th December and
her Excellency, the President of India gave her assent to
the Bill on 31st December. Then NIA was created. But there
has been delay in creating of its office, the staff and framing
rules for its functioning, especially during last one-and-a-
half or two months. | would like to ask the hon. Minister
as to what are the reasons for delay in making the said
prestigious and most important investigation agency
functional, and what steps the Govt. proposes to take to
accelerate the pace of work in this regard?

[English]

SHRI P. CHIDAMBARAM : Mr. Speaker, Sir, | wish to
inform the hon. Member that there has been no delay... As
you are aware,. the jurisdiction in. respect of terrorist
offences is a concurrent jurisdiction. Only the grave cases
will be taken up by NIA; and it is a matter of considerable
satisfaction that no occasion like that has ariseh aftef the
NIA Bill was passed. Nevertheless, we are in the process
of recruiting officers to NIA. The NIA Chief has been
appointed. He has been given a free hand to handpick
officers of great merit and ability. He has:selected the
officers. As | speak today, orders have bean.#ssued for one
DIG, two Superintendents of Police, two Deputy Superin-
tendents of Police, and two Inspectoss.: Lower ranks are
being recruited by him. There is a team in place should
the occasion arises for NIA to take up a case. But, of
course, it is our devout desire that no such occasion should
arise.

[Translation]

SHRI HANSRAJ G. AHIR : Mr. Speaker, Sir, at the
time of creation of NIA, it was envisaged that this agency
would carry out investigation and prosecution of offences
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affecting the sovereignty, security and integrity of India,
including the security of States. In a recent naxalite attack,
15 police personnel died in Maharashtra and 10 died in
Bihar, | would like to ask the hon. Minister whether the
said agency will take cognizance of these incidents,
especially in naxalite affected States and carry out
investigation. And, whether the Govt. propose to hand over
the investigation and prosecution of attack on Mumbai on
11/11 also to it?

[English]

SHRI P. CHIDAMBARAM : As far as Mumbai attacks
are concemed, that case has been investigated by the
Mumbai Police. The investigations are almost complete.
They are now poised to file a charge-sheet. So, as far as
the NIA taking over that investigation is concemed, it does
not arise.

As far as naxalite attacks are concemed, | would like
to draw the attention of the House to the Schedule to the
NIA Act which lists eight Acts. Only offences under these
eight Acts can be investigated by the NIA. The Uniawful
Activities Prevention Act is one such Act. But, in my
assessment, the operations against naxalites and the
incidents caused by naxalites may not be cases that are
fit to be investigated under this Act, the NIA Act. But, |
am not ruling out any specific case involving naxalites to
be investigated. But, should it fall under one of these Acts,
and the case is grave enough, then certainly NIA will be
asked to investigate that case.

[Translation]

DR. LAXMINARAYAN PANDEY : Mr. Speaker, Sir, the
attack on Mumbai revealed that there was lack of proper
coordination between our security forces and intelligence
agencies and in view of it this Bill has been passed and
the agency has been created. But, | would like to know,
whether some of the State Govis., especially the Chief
Ministers have sought more stringent laws so that such
incidents do not recur. The hon. Minister in his statement
said that the Gowt. is going to create a monitoring group
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to Questions 8

for north-eastemn States. | think it has not yet been created.
| would like the hon. Minister to give a clarification in this
regard whetﬁer the said groups have been created. The
Gowt. discussed the suggestions. A particular State Gowt.
has sent a proposal to the Union Govt. on 13 February
and the Govt. has said that it will send its comments to
that State later. What is the latest position in this regard?
Has. the agency created started its work properly?

[English]

SHRI P. CHIDAMBARAM : The NIA Act was one of
the subjects discussed in the Chief Ministers’ Conference
on the 6th of January. Following that, | wrote a letter to
the Chief Ministers on the 13th of January clarifying the
scope, extent, and application of the Act. | have received
only one response from a Chief Minister raising certain
questions about the NIA Act. That letter is dated 3rd of
February. | have received the letter, and | intend to reply
to that letter. | have no doubt in my mind that after | clarify
the doubts raised in this letter, the Chie! Minister of that
State will also be satisfied.

The NIA Act was after all passed by this House in
response to a feit need of the times.

As far as the monitoring mechanism for the North-
East is concemed, | am not quite sure and not able to
understand the thrust of the question. If what you are
referring to is to monitor the activities of the indian
insurgent groups in the North-East, then ‘yes’ there Is a
North-East Division in the Ministry. | have visited Manipur,
Nagaland and Assam, and we are closely monitoring the
situation in the North-East. | am not able to understand
what you mean by a monitoring mechanism.

SHRI N.N. KRISHNADAS : Sir, after the passing of this
National investigating Agency Bill, we came to know that
immediately the President of india had put her signature
and this Act came into foroe, and the National Investigating
Agency also came into force. Now, | would like to know
from the hon. Minister, through you, Sir, as to how many
cases of terrorist incidents have been handed over to this



9 Oral Answers

Agency till this date, and also particularly whether the
Mumbai terrorist attack case is being investigated by this
Agency.

MR. SPEAKER : As regards the Mumbai terrorist attack
case, he has answered just now.

SHRI P. CHIDAMBARAM : Sir, | have already answered
about the Mumbai terrorist attack case. That is being
investigated by the Mumbai Police, and they are about to
file a charge-sheet.

No case has, so far, been referred to the NIA because
as | said, happily no occasion has arisen after this Act
has been passed, and it is my fervent prayer that no
occasion will arise.

[Translation]

SHRI CHANDRA BHUSAN SINGH : Mr. Speaker, Sir,
| am happy that National Investigation Agency has been
created. | just want to know as to what is the difference
between CBI and NIA. The leaders of vario:.~ parties have
raised fingers on the functioning of CBI cn the grounds
that it is not acting without any pressure and with honesty.
In view of it, does the Gowvt. propose to create any
mechanism for monitoring of working of NIA?

MR. SPEAKER : The main question does not relate
to CBI.

[English]

SHRI P. CHIDAMBARAM : Sir, | think, it is not related
to the main Question. | do not think that a question relating
to CBI can be asked as a supplementary on the NfA. The
difference is that this House and the Rajya Sabha have
passed this law, the NIA Act, which is materially different
from the CBI law, that is, the Delhi Special Police
Establishment Act in one particular way. In the case of
the CBI, a case can be taken up for investigation only with
the consent of the State. Under the NIA, we can take
up a case for investigation when it is referred by the State
and in rare cases even suo motu.

MAGHA 28, 1930 (Saka)

to Questions 10

[Translation]
Quality of Higher Education

*22. SHRI RAMDAS ATHAWALE : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether any survey/study has been carried out
recently to evaluate the quality of higher education in the
country;

(b) if so, the details and the outcome thereof; and

(c) the steps taken by the Govemment to improve
the quality of higher education in the prevailing global
scenario?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI) : (a) to (c) A Statement is laid on the
Table of the House.

Statement
(@) No, Sir.
(b) Does not arise.

(c) The National Assessment and Accreditation
Council, which is an Inter-University Centre of the
University Grants Commission (UGC), assesses universi-
ties and colleges from time to time on various parameters
of quality. Improvement of quality of higher education is a
continuous process. A substantial increase in Plan
allocation has been made in the X! Plan for the expansion
of higher education, through setting up of institutions such
as Central Universities in uncovered States, establishment
of National Universities aimed at world clagss standards,
Indian Institutes of Technology, Indian Institutes of
Management, Indian Institutes of Science Education and
Research, Indian Institutes of Information Technology and
Schools for Planning and Architecture etc. Financial
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assistance is also proposed to be provided for expansion
of the capacity of the existing institutions, for starting of
new institutions of higher education, for the establishment
of model colleges in low GER districts, and for the
establisnment of 600 polytechnics in unserved and
underserved districts in the country.

improved pay package for teachers in univarsities and
colleges has been announced by the Central Government
in order to afiract and retain talented persons in the
teaching profession.

Besides, the UGC has been implementing a number
of schemes aimed at improvement of quality of higher
education and has also taken up various measures for
educational reforms, such as introduction of semester
system, regular updating of curricula and credit transfer
efc.

[Translation]

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, | had
asked whether any survey or study has been conducted
recently to evaluate the higher education in the country.
Reply to the question is in negative. | just meant that there
is need for us to make good progress in the field of higher
education. What is the total number of students in the whole
country and particularly the students belonging to SC, ST,
poor category and other castes getting higher education
today and the progress being made by us in tne filed of
education? There are at least, 400 universities under the
University Grant Commission.

MR. SPEAKER : Please ask the question.

SHRI KAMDAS ATHAWALE : My question is what is
the total number of students pursuing higher education in
the country and the number of SC, ST students out of
them?

MR. SPEAKER : You are asking a supplementary
question which 18 totally ditterent from your main question.

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, my
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question is only about the total number of students pursuing
higher education in the country and the number of SC and
ST students out of them?

[English]

MR. SPEAKER : Please send him the particulars, if
you have at all.

SHRIMAT! D. PURANDESWARI : Sir, we do not
maintain the number of SC, ST students centrally here.
However, Sir, the Gross Enrollment Ratio in higher
education today as per the Census is 11 per cent. Our
effort is to increase the Gross Enroliment Ratio in higher
education to 15 per cent.

As regards his apprehensions about students
belonging to the SC&ST communities, there are numerous
programmes and incentives given to these children. Under
these programmes and incentives, the most important
would be the Rajiv Gandhi National Fellowship Programme
for the SC&ST students, the Post-Doctoral Fellowships, the
Post-Graduate Fellowships, the Establishment of the
Scheduled Caste and the Scheduled Tribe Cells in
the universities, remedial coaching classes, coaching
classes for the SC and ST students; and also coaching
classes for the weaker sections among educationally
backward areas.

MR. SPEAKER : | believe, Mr. Athawale, you are more
than satisfied. Do you have any more Supplementary?

[Translation]

SHRI RAMDAS ATHAWALE : Yes, Sir, my second
question is that education, as per our constitution, is the
responsibility of the Govt. But the Gowt. is not discharging
its responsibility by promoting the practice of capitation fee
or donation by allowing private institutions and private
universities.

[English]

MR. SPEAKER: Now, put your question, please.



13 Oral Answers

[Translation]

SHRI RAMDAS ATHAWALE : | just want to say that
private institutions should not be allowed. If they are
allowed then the Govt. should bear the burden of donation/
capitation fee for the poor or SC/ST students. Otherwise,
poor students are unable to pursue higher education due
to privatization of education today. Merit is talked about
but one has to shell out even upto Rs. 50 lakh to get
admission in MBBS or engineering courses. My question
is whether the Gowvt. will issue orders to stop privatization
of education.

[English]

SHRIMATI D. PURANDESWARI : Sir, we must accept
that yes, it is a fact that the private sector has actually
supplemented the efforts of the Central Govemment in
proliferating higher education, particularly, in the field of
technical education. The capitation fees, however, is
against the rules, and it should not be collected. If there
are any particular instances, they may be brought to our
notice.

But | would like to apprise the hon. Member that the
private institutions do not get any support excepting the
developmental funds from the UGC through the Universi-
ties. So, other than this, | do not think, we have any say
in the private institutions.

[Translation]

CHAUDHARY LAL SINGH : Sir, the main ‘question is
that of quality education. | want to know from the hon.
Minister as to why the Gowt. institutions are lagging behind
in providing quality education vis-a-vis private institutions?
Has the Govt. any plan to enact some legislation to make
the children of the MPs, MLAs, MLCs, IAS, IPS,
educationists and teachers study in the Govt. schools so
that their standard could be raised?

MR. SPEAKER : Merit will not change if the children
of the MPs will study in the Gowvt. Schools.
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[English]

SHRIMATI D. PURANDESWARI: Sir, we cannot force
anybody to study only in the Govemment educational
institutions. But, however, let me apprise the House. ...
(Intsrruptions)

[Translation]
MR. SPEAKER : All right.
...(Interruptions)
[English]
MR. SPEAKER : No running commentary, please.

SHRIMATI D. PURANDESWARI : Sir, the University
Grants Commission i8 mandated to promote standards
and quality in higher education. The University Grants
Commission, knowing full well that quality and excellence
cannot happen ovemight, has introduced many programmes
and schemes to ensure that quality education is imparted
through Government institutions also....(Interruptions)

MR. SPEAKER : Do not record his comments.
(Interruptions)...*

SHRIMATI D. PURANDESWARI : Sir, for example, we
have the Academic Staff Colleges, which are 57 in number
and which actually impart training to teachers so that the
teaching-leaming process is upgraded. There is also a
Special Assistance Programme in various Govemment
institutions. There is also an assistance given for
strengthening the infrastructure for science and technology.
Universities with potential for excelience are identified;
Centres with potential for excellence are identified; Colleges
with potential for excellence are identified; and suppont
is given to all of them.

MR. SPEAKER : There is no special favour given to
anyone.

*Not recorded.
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PROF BASUDEB BARMAN : Sir, | am putting my
question because the query has not been replied to. The
hon. Minister has replied just one issue and not all.

| want to know this from the hon. Minister. How many
universities as well as IITs have been assessed by the
NAAC tili date? How many of these institutions are
imparting quality education, including high quality research
as per the norms of the NAAC?

SHRIMATI D. PURANDESWARI : it is not mandatory
that the institutions subject themseives to NAAC. But,
however, we understand fairly well that subjecting
themselves to accreditation would actually increase our
quality imparted in higher education. But as for the number
of institutions that have been assessed by the NAAC, | will
have it sent across to the Member.

[Translation]

SHRI CHARANJIT SINGH ATWAL : Sir, | want to clarify
the point raised by Lal Singh Ji differently. It is very good
that Gowt. is doing much for higher education so that the
children of rich can pursue higher education in even more
better way. It is true that the Govt. can not compel the
children of IAS, IPS, PCS, MPs or MLAs to study in Gowt.
Schools but it can, at least, provide teachers specially in
the schools where poor children study as there are no
teachers and infrastructure in the primary schools. Where
there is no teacher, infrastructure, the question of higher
education can arise only when a poor father will be able
to imagine about education of his child. We do not even
have teachers for primary education. Is the Central Govt.
considering to provide teachers there so that the children
of poor can also receive better higher education?

[English]

SHRIMATI D. PURANDESWARI : Sir, this does not arise
out of the main Question. However, in respect of higher
education, we are aware of the fact that there is a faculty
shortage. The existing faculty shortage is around 20 per cent
in higher educational institutions, and various measures
have been taken to ensure that we tide over this challenge.
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Against this, we have increased the superannuation age of
faculty from 62 to 65 years. The new Pay Review Committee
has also submitted its recommendation and it is also in the
process of being implemented.

MR. SPEAKER : He wants to know about primary
education. It is a State matter.

SHRIMAT! D. PURANDESWARI : About primary educa-
tion, it is a State matter. The Elementary Education
Department is definitely seized of it and has taken necessary
action.

[Translation]

SHRI RATILAL KALIDAS VARMA : Mr. Speaker, Sir,
hon. Minister has, in her reply, said that [Engfish] *.....for
starting of new institutions of higher education, for the
establishment of mode! colleges in low GER districts..”
[Translation] My question is whether the Govt. will open
such a college in all the district of the country? Today, alt
the students from villages go to the cities for education
where they do not get admission and accommodation. it
will be very good if such a step is taken.

[Engligh]

MR. SPEAKER : This is about quality of higher
education.

[Translation]

SHRI RATILAL KALIDAS VARMA : | am taking you time
because you have said that there is need to appoint
talented teachers, professors for higher education. Private
colleges appoint professors as per their will because of
which talented teachers are not found there. Whether the
Gowvt. has any proposal to appoint teachers in every private
college after conducting examination recruitment of
teachers just like the Public Service Commission.

[English]

MR. SPEAKER : Please put your supplementaries
relating to the main Question.
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SHRIMATI D. PURANDESWARI : We have identified
374 districts with low literacy rate, and we are in dialogue
with the State Govemments to come forward and avalil
the support being given by the Central Government to
establish colleges in all these areas. But with reference to
the faculty in private institutions, every institution needs to
get the prior permission or recognition from AICTE, the All
India Council of Technical Education, before starting their
academic year.

In the process of giving them permission, there is an
inspection team which goes across and inspecis the
infrastructure, which would include faculty also. So, it is only
after being ensured that the faculty and infrastructure is
in place that the permission is granted to these institutions.

[Transiation]

SHRI DEVENDRA PRASAD YADAYV : Mr. Speaker, Sir,
the Gowt. is spending more than Rs. 13000 crore an the
Sarva Shiksha Abhiyan. | want to know whether the Gowt.
is taking any Initiative to provide higher education at
affordable cost to the chiidren of poor oz;lepdved section
as part of the steps being taken in the dlfection of raising
the standard of higher education?

[English]
MR. SPEAKER : This is not relating to the main
Question.

SHRIMAT! D. PURANDESWARI : Sir, | had already
enlisted the measures taken. There is also a loan scheme
which is now being conceived. ...(Interruptions)

MR. SPEAKER : This Question is about quality of
higher education.

Now, Shri N. Janardhana Reddy will ask the last
question. | have already allowed seven suppiementaries.
So, there will be no more suppiementaries.

SHRI N. JANARDHANA REDDY : Hon. Minister has
mentioned in her reply that UGC has bean implementing
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a number of schemes aimed at improvement of quality of
higher education, but the general complaint is that UGC's
schemes are not being properly distributed, circulated or
made known to the colleges so that they may implement
these schemes. What is the method UGC is now adopting
to see that their schemes are circulated and sanctioned
too? ...(Interruptions)

SHRIMATI D. PURANDESWARI : Sir, UGC is in
constant louch with the State Govemments, the Education
Ministers and the universities aiso. Whatever be the new
schemes, they are all informed to the State Governments
and the universities. The universities can then send in
their proposals to the UGC and the necessary develop-
mental funds are given to the colleges through the
universities.

Export Target

t
*23. SHRI MADHU GOUD YASKHI :
SHRI EKNATH MAHADEO GAIKWAD :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether India is likely to miss its export target
during 2008-09 as reported in the Mint dated 7 January,
2009;

(b) if so, the details thereof and the reasons therefor
alongwith its impact on the economy, Sector-wise; and

(c) the corrective steps being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) :
(a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) While announcing the Annual Supplement
to Foreign Trade Policy on 11th April, 2008, the Government
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fixed an export target of US$ 200 Billion tor the year 2008-
09.

On account of subsequent glc sal financial crisis and
economic slowdown of developed economies, the target of
USS$ 200 Billion is unlikely to be achieved. Effect of giobal
slowdown on India's exports has been more pronounced
in sector viz. Gems and Jewsllery, Textiles and Garments,
Handicrafts, Automobiles, Leather and Leather products,
Marine Products and Plastic and Linoleum etc., also
affecting employment in these sectors.

(c) The Govemment and the RBI are closely
monitoring both the domestic and international economic
developments. RBI has taken a number of steps to reduce
the cost of credit and to improve liquidity for trade and
industry, by reducing Repo rate. Reverse Repo rate,
Statutory Liquidity Ratio (SLR), Cash Reserve Ratio (CRR)
etc. Some of the steps recently taken by Government to
arrest the decline in export growth rate are as given in
Annexure.

Annexure
Steps taken recently by the Govemment

(1) . Interest subvention of 2% has been extended till
30.9.2009, to the following labour intensive sectors
for exports:—

Textiles (including Handlooms), Handicrafts, Leather,
Gems and Jewellery, Marine Products and SMEs;

(2) Additional funds of Rs. 350 crore provided for export
incentive Schemes;

(3) Handicraft items included in Vishesh Krishi and Gram
Udyog Yojana (VKGUY);

(4) Rs. 1100 crore provided to ensure full refund of
claims of CST/Terminal Excise duty/Duty drawback
on deemed exports;

(5) Continuation of Duty Entitiement Passbook (DEPB)
Scheme upto 31st December, 2009
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Restoration of DEPB rates for all items where they
were reduced in November, 2008 and increase in
Duty Drawback rates on certain items effective from
1st September, 2008.

Back-up guarantee made available to ECGC to the
extent of Rs. 350 crore to enable it to provide
guarantees for exports to difficult markets/products;

Additional funds of Rs. 1400 crore provided for textile
sector to clear the backiog claims of TUF;

Export duty on iron ore fines eliminated, and for
lumps, reduced to 5%;

Some pending issues relating to Service Tax refund
on exports—resoived;

For Fast Track Resolution of a number of procedural
issues thereby reducing delays for the exporters, a
Committee has been constituted under the Chairman-
ship of Finance Secretary including Secretaries of
Department of Revenue and Commerce;

Additional plan expenditure of up to Rs. 20,000 crore
mainly for critical
infrastructure and social security schemes;

in the cument year rural,

Excise duty reduced across the board by 4 per cent
for all products except petroleum products and those
products where current rate was less than 4%.

HFCL authorised to raise Rs. 40,000 crore via tax-
free bonds for refinancing eligible infrastructure
projects;

Special package for borrowers of home loans by
Public Sector Undertaking Banks;

The guarantee cover under Credt Guarantee
Scheme for Micro and Small Enterprises on loans
doubled to Rs. 1 crore with a guarantee cover of 50%.
The guarantee cover extended by Credit Guarantee
Fund Trust increased to 85% for credit taciiity upto
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Rs. 5 lakh. The lock in period for such collateral-free
loans reduced.

Import duty no naphtha for power sector eliminated:

CVD on TMT bars and structurals and on cement
removed.

Exemption from basic customs duty on Zinc and
Ferro Alloys withdrawn;

Accelerated depreciation of 50% provided. for
commercial vehicles to be purchased from January
to March, '09.

For financing expenditure by State Govemments.
States will be allowed to raise in the current financial
year additional market borrowings of 0.5% of their
gross state domestic product (GSDP) amounting to
about Rs. 30,000 crores;

Regular monitoring mechanism:—

(a) The situation is being regularly monitored at the
highest level of Govemment, so that immediate
further corrective measures, can be taken as
may be required, in this regard, the Govern-
ment has constituted two High Level Commit-
tees:—

()  An Apex Group chaired by Prime Minister
with Finance Minister, Commerce Minis-
ter, Deputy Chairman (Planning Commis-
sion), RBI Govemor;

(i) Committee of officers chaired by Cabinet
Secretary, including Finance Secretary
Commerce Secretary, Secretary (DIPP),
Secretary (Planning Commission) — to
meet regularly to look into the sugges-
tions made by Trade and Industry and the
respective Administrative Ministries in
respect of the current global economic
and financial crisis and to recommend
action to the Apex Group.

MAGHA 28, 1930 (Saka)

to Questions 22

(b) Department of MSME and Department of
Financial Services to jointly monitor on the
progress of the meetings of Monthly mesting
of State level Bankers' Committee for resolution
of credit issues of MSME.

(¢) Fast Track Monitoring Committee to ensure
expeditious approval and implementation to
Central Projects.

SHRI MADHU GOUD YASKHI : Sir, hon. Minister in
his reply has mentioned some of the sectors which are
worst affected due to the worst siow down in 80 years.
He has not mentioned the IT sector, which is also worst
affected. In the IT sector, more than 80 per cent income
is derived from exports and 75 per cent only from the US
itself. Sir, through you, | would like to know whether the
Government has any data about the number of exports
houses which are closed, the number of people
unemployed due it. Hon. Minister may also provide
sector-wise data that the Govemment has in this regard
and its review of earlier steps taken to boost the export
sector.

MR. SPEAKER : One by one, you have coupled too
many supplementaries.

SHRI ASHvANI KUMAR : Sir, hon. Member has asked
a very pertinent question. We all know that in the first four
years of this Government, we had a remarkable growth in
exports, averaging an increase of about 23 per cent on
an average cumulative basis. In 2004 when we came to
power, the value of exports was $ 63 billion. In 2007-08,
it rose to $ 162 billion. It is true that in April of 2008 when
the Annual Supplement of Foreign Trade Policy was
announced, we had fixed a target of $ 200 billion for
exports. Unfortunately, in the entire word, there was an
economic meltdown which actually impacted negatively on
exports from all countries. It is also true that most of our
exports are to the developed countries and because of
contraction of demand and decline in consumption and
spending, there was naturally a negative impact on our
exports also.
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The reason | have listed certain sectors as being more
acutely hit is that these are the sectors which have been
the most vuinerable and there have been job losses. IT
sector has also been affected but not to the extent that
these sectors have been. The Govemment has a calibrated
policy. We have given two stimuli in December and January
and we are constantly monitoring what is required to be
done.

| have listed and | can give separately to the hon.
Member 22 steps that the Government has taken to expand
exports and to ~'e a fillip to exports.

These include interest subvention on certain sectors
by 2 per cent; restoration of the DEPB rates as on
November 2008; increase in duty drawback rates with effect
from 1 September 2008; and enhancement of Credit
Guarantee Scheme for the Micro and Medium Enterprises
that were more severely impacted to name just a few of
them.

| would like to mention that the IMF has said that the
year 2009 would be a difficult year as far as world economic
output is concemed because the total volume of
intemational trade will decline, and the total volume of
buying by advanced economies will also decline. The mood
is required to be lifted, and we hope that the mood will
be lifted by early 2010. We have taken all requisite steps,
in the interregnum, to advance our exports and lift the mood
of the economy. Basically, the economy is driven by the
mood, and there is a global downtum in terms of tha mood
in spending and consumption. But this Govemment has
done whatever was required, within the means available,
to expand our exports.

SHRI MADHU GOUD YASKHI : Sir, the exporters
employ about 150 million people, which is the second-
biggest job-provider after agriculture. The Ministry has
accepted in a Press statement that since August, 1.5 miilion
jobs have been lost, and if the same siowdown continues
then another five lakh people are expected to lose their
jobs. ...(Interruptions)
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MR. SPEAKER : Hon. Member, please do not walk
in front of amother hon. Member who is speaking.
Please do not do it. One hon. Member is speaking, and
you cannot stand before him. You have to leam these

things.
...(Interruptions)

SHRI MADHU GOUD YASKHI! : Sir, | would iike to know
this. What are the steps taken by the Ministry for the people
who have lost their job? The steps taken to boost the
economy and to heip the industry will sustain further loss
of jobs. What about the people who have already loat their
jobs?

SHRI ASHWANI KUMAR : Sir, the reality of the
situation is that in an expanding economy we create more
jobs and we generate more jobs. There is an inevitable
impact on jobs in a slowing economy. But what a
Government of the day can do is to mitigate the negative
impact of the slowing of the economy, and we have sought
to have done exactly that by taking the measures that we
have.

The reason that | listed handicrafts, garments, marine
products, textiles, leather, etc. is because these are
employment intensive areas. Therefore, in the 22 measures
that we have taken to boost the exports and boost the
economic activity, we have given special focus to those
areas that are employment intensive, so that they are
viable, competitive and we can ensure that job losses are
reduced to the minimum possible extent.

MR. SPEAKER : Shri Eknath M. Gaikwad — not
present

[Translation]

SHRI GANESH SINGH : Mr. Speaker, Sir, the hon.
Minister in his reply has accepted that the export targets
can not be achieved. He has aiso accepted that the export
sector in our country has been substantially affected by
the global slump. | would like to ask the Minister to inform
us as to how many export companies have been forced
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to close-down; the amount of losses in crores of rupees
suffered as a result thereof; the number of people rendered
unemployed and whether the banks have financed the said
companies...(Interruptions)

[English]

MR. SPEAKER : This supplementary does not arise
from this.

...(Interruptions)
[Transiation]

SHRI GANESH SINGH : Mr. Speaker, Sir, this is a
related question. Financing of those export companies by
banks...{Interruptions)

[English]

MR. SPEAKER : However, | am not restricting it since
the hon. Minister is volunteering to reply to it.

...(Interruptions)
[Transiation]

SHRI ASHWAN! KUMAR : Mr. Speaker, Sir, the
Ministries concemed tabulate the data demanded by the
hon. Member. | will collect the data from these Ministries
and make it available to you. However, through you, | would
like to tell the hon. Member that we accept that a credit
squeeze has occurred. The main reason behind it, is that
due to the global economic recession the financial position
of the bank has got weakened. Many banks had gone
liquidated, hence the credit flow from those banks was
affected. As a consequence, the interest rates rose,
economic activities slowed down, and our industries
became non-competitive. These are the major reasons.
Various Ministries have conducted a preliminary survey to
find out the extent of effect of the recession on the various
sectors. This information does not pertain to the question
under discussion, even then, | would make the data
available to the hon. Member.
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[English]

SHRI RUPCHAND PAL : Sir, may | know from the
Minister whether the Government has sector-wise figures
as to the impact of the global downturn and recession on
our export sector? There are reports that incidents of
suicide are taking place among diamond cutters in Surat
and in some other places of the country. What steps are
being initiated by the Government for the rehabilitation of
the people affected and the people who have lost their jobs
as a result of this impact?

MR. SPEAKER : He has answered this already.

SHRI ASHWANI KUMAR : Sir, r’nay | inform the hon.
Member that as against the export target of 200 billion
dollars, depending upon what analyses we accept, even
in this situation we expect to achieve a target of 172.
...(Interruption)

SHRI RUPCHAND PAL : Sir, | asked for sector-wise
figures of the impact.

MR. SPEAKER : Not possible to answer offhand. It
goes much beyond the scope of the Question.

SHRI ASHWANI KUMAR : We expect to cross the
figure of about 175 billion dollars. Sir, the silver lining for
India is that our economy is essentially domestically-driven.
It is driven by domestic demand and consumption. That
is the reason why when the entire world is going to be
having negative growth India is still likely to grow by about
seven per cent on a GDP basis. That | think should be
a matter of great satisfaction to all of us.

SHR!I RUPCHAND PAL :
figures.

| asked for sector-wise

SHRI ASHWANI KUMAR : | am coming to that. As
far as specific steps for preventing destitution and misery
from job losses is concemed, all these steps are intended
to boost the economic activity in different sectors which
will lead to expansion of jobs again. As far as specific
sectors are concemed, for example the diamond-cutting



27 Oral Answers

industry in Surat to which the hon. Member adverted, we
have taken steps in consultation with the State Govermment
to make sure that they are rehabilitated to the extent
possible. | may again, at the cost of repetition, state that
all these steps are actually designed to promote gems
and jewellery, and diamond and gold trade which
eventually will be to the benefit of people employed in
that sector. There is a macro approach. The Government
can only take a macro approach. We are not unmindful
of their misery. This Goyemment's prime commitment has
always been to ensure —greater jobs, greater economic
empowerment. We shall continue to do our best in that
direction.

Restriction on Import of Toys

1;
*24. SHRI KINJARAPU YERRANNAIDU :
SHRI S.K. KHARVENTHAN :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether the Government has recently imposed
a ban on the import of toys from China due to the reported
toxic contamination;

(b) if so, the details thereof;
(c) the period for which such restrictions have been
imposed; and

(d) the further steps takenvbeing taken by the
Government to prevent such imports and also to protect
the indigenous industry?

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) :
(a) to (d) A Statement is laid of the Table of the House.

Statement

Vide Notification No. 82 /(RE-2008)/2004-2009 dated
23.1.2008, the Government has prohibited import of toys
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classified under ITC Codes 9501, 9502, 9503 from China
for a period of six months. This prohibition on import of
toys from China has been imposed in response to concems
of health and safety faced by users of Chinese toys. The
prohibition is an interim measure during which the
Govemnment intends to examine the issue in detail, for
notification of mandatory standards applicable on toys in
India.

Ministry of Micro, Small and Medium Enterprises has
implemented a National Programme for development of
Indian toy industry jointly with United Nations Industrial
Development Organization (UNIDO). The programme
sought to promote production of safe toys in India.
Further, to promote export of toys, under the Foreign Trade
Policy, toys have been included under the Focus Product
Scheme.

SHRI KINJARAPU YERRANNAIDU : Mr. Speaker,
Sir, endorsing the general concem on imported toys
from China containing toxic and poisonous material, their
sale has been banned. These toys may be cheap and
deceptively attractive but they have been found to be
harmful to the health of the children, and may also affect
the adults. Earlier, on 29" August, 2007, the Minister
had made a statement on the floor of this House
wherein he agreed that these toys did not meet the
standards prescribed by the Bureau of indian Standards
and that a study conducted by the Indian Council of Medical
Research in the year 2006 in Mumbai and Dethi found
these toys to be containing high levels of harmful
chemicals. Even thoagh studies had been conducted and
the harmful affects had been identified much earlier, the
Govemment had not decided to ban the toys imported from
China.

MR. SPEAKER : You are giving information. Ask your
question.

SHRI KINJARAPU YERRANNAIDU : The hon. Minister
stated in his reply that sale of toys imported from China
have been prohibited as per the notification dated 23rd
January, 2009. Why has this decision been delayed all
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these years? This decision has been notified on 23rd of
the last month. However, it is public knowledge that harmful
toys which contain hazardous metals such as cadmium and
lead are stifl sold in the market.

MR. SPEAKER : Mr. Minister, you answer the question
about the Chinese toys, not other things.

SHRI KINJARAPU YERRANNAIDU- : | ask the
Government as to what steps it has taken to control the
sale of all these toys available in the market.

MR. SPEAKER : Not all these, only China toys.

SHRI KINJARAPU YERRANNAIDU : | am talking about
the Chinese imported toys.

MR. SPEAKER : All right.

SHRI ASHWANI KUMAR : May | inform the hon.
Member, as the hon. Member is well aware, that pursuant
to a Public Interest Litigation filed in the Mumbai High Court
and pursuant to the Orders passed by the High Court, on
4th of December, 2008, we have, until the 3rd of January,
banned the import of toys from China, principally for the
reason that these were alleged to be containing more lead
paint than is permissible, according to certain standards.
We have taken those steps out of 71 items, 52 were found
to be con'taining lead paint component and we have taken
prompt steps to do so. It is true that earlier also, there
have been reports of the various Committees, and those
include ICMR, the Ministry of Health, the NGO Repqjt on
Toxic by the Ministry of Environment and Forests and
Industrial Toxicology. We are considering all those reports
and | would like assure the House, through you, that very
soon we are going to come up with recommendations to
put into place specific law and policy relating to standards
which will be enforced. So, the problem so far had been
that — for good reason or bad, | cannot answer for that
— the BIS standards that pertain to lead component have
not been made fnandatory. they have been directory.
Therefore, there is some difficulty in enforceing those
standards. A Committee has been constituted soon after
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the High Court Order and Committee of Secretaries is
going to come up with the recommendations. We will
therefore try and ensure whatever standards we finally
accept, will be enforced...

MR. SPEAKER : With regard to Chinese toys?
SHRI ASHWANI KUMAR : Yes, Sir.

SHRI KINJARAPU YERRANNAIDU : Sir, the Govem-
ment has to protect the domestic toy industry. Even high
level smuggling is taking place from China. It is all right
that Chinese toys have been banned. But | would like to
know as to how to prevent smuggling to protect the
domestic industry......

MR. SPEAKER :
smugglers to the Minister!

You give the names of these

SHRI ASHWANI KUMAR: Everyday, media is reporting
about this. A lot of smuggling is taking place from China
to india.

MR. SPEAKER : You know, India's toys are doing very
well.

SHRI KINJARAPU YERRANNAIDU To protect
the Indian toy industry, how to prevent smuggling from
China?

MR. SPEAKER : | can inform you — | am the President
of Toy Making Training Institute. | know very well about the
toy industry.

SHRI ASHWANI KUMAR : As far as smuggling is
concemed, it is a matter for enforcement. But | can assure
the hon. Member that every step could be taken to protect
domestic industry against smuggling.

MR. SPEAKER : Toy industry is doing very well, please
help them.

SHRI S.K. KHARVENTHAN : My question is about the
indigenous industry of the same sector. About 50 per cent
of the toy manufacturing of the country are in the
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unorganized and small scale sector. | would fike to know
whether the Government has taken any steps to provide
more incentives to the Indian domestic industry.

MR. SPEAKER : No, it does not apply. It does not
relate to this question.

SHRI S.K. KHARVENTHAN : | am specifically asking
this question — (d) — further steps being taken by the
Govermnment to prevent such import and also to protect the

MR. SPEAKER : All nght. | stand corrected.

SHRI S.K. KHARVENTHAN : About 50 per cent of the
toy manutfacturing of the country are in the unorganized
and small scale sector. | want to know whether the
Government has taken any steps to provide more
incentives to the Indian toy manufacturers to create
awareness on how to make our toys safe and to make
indian toys affordable to all sections of the society.

SHRI ASHWANI KUMAR : That remains a challenge.
it is true that most of the toy making activity is in the small
and micro sector and that has been one of the reasons
why certain standards were not being enforced in the
manner they were. | can assure the hon. Member that we
will work with the small scale sector, in the toy
manufacturing to ensure that the quality of goods in terms
of standards prescribed, and the quality is of the
intemnational level and that our domestic industry in toy
making activity grows by leaps and bounds.

MR. SPEAKER : | can give some information later on.
[Transkation]

SHRIMATI RANJEET RANJAN : Mr. Speaker, Sir, a
ban has been imposed on import of toys from China
recently. | would like to say that there are many toy
companies in India too, which are manufacturing toys
containing harmful chemicals. This is particularly in case
of teethers or toys manufactured for chiidren aged 0-1
year. if we leave aside the two or three branded companies
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by local compenies are vewy “harmiul. Many localty-
manufactured toys comtain many hammful chenticals.” Such
toys are easily available everywhere. Secondly, there are
eong;ntoysmat promote violent tendencies in children. Are

""any standards being set for manufacturing of the toys?

SHRI ASHWANI KUMAR : Mr. Speaker, Sir, | would
like to inform the hon. member that as far as standards
are concemned, uniform noms would be applied on
imported toys as well as locally manufactured toys. | want
that all the indigenous toys, which could affect the health
of children in the country, should conform to e-standards.
BIS has recently set e-standards which would be applicable
to our domestic toy indus*ry. We will decide how to enforce
the said standards in an effective manner and notify further
standards if needed. The Committee has been constituted
for this purpose. There will be no distinction between
imported and local toys in the matter of standards.

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
| thank the Government for initiating a joint programme with
America for saving the Indian Toy Industry. However, it is
not as if only the toy industry has been affected. The entire
small scale industry is facing problems due to Chinese
goods. For example, our cycles used to be number one
cycles.

MR. SPEAKER : Toy-cycles...

SHRI ANANT GANGARAM GEETE : Not toy-cycles,
we are affected by Chinese items in many ways. This is
related to the Commerce Ministry and Industry Ministry. Our
small-scale industry, toy industry, cycle industry have been
closed down, the garment industry has been also closed-
down, we had an umbreila industry.

[English]

MR. SPEAKER : No. This is not relevant. | am sorry;
| cannot aliow this.

[Transiation]

SHRAI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
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| would like to ask whether the Government proposes to
chalk-out any programme to save the other smali-scale
industries, such as the cycle-manufacturing industry,
garment industry, umbrelia industry on lines of the
programme being to be implemented to save the toy
industry.

SHRI ASHWANI KUMAR : | agree with your question.
It is my view that we have to strengthen and streamiine
our small and medium industries. We are bringing these
schemes for other sectors aiso. You would be glad to know,
that our small industry has itself decided, that if it is to
stay in the markets it will have to become competitive and
improve its quality. In the consumption pattern of present
times and the prevalent life style people do not want the
goods of low standards, may be it cheaper. They are willing
to pay more for quéllty goods. Keeping in view all the
aspects the department of Micro and Small Scale Industry
has been formed. Its main objective is to find out the ways
how to strengthen our small and medium industries and
to make them competitive. It is taking the necessary steps
in this direction. if you want any specific information in this
regard, | would be happy to provide it to you separately.

[English]

MR. SPEAKER: Okay, now let us give a chance to the
young Member.

Q. No. 25, Shri Anurag Singh Thakur.
[Translation]
Modemisation of Police Forces

T
*25. SHRI ANURAG SINGH THAKUR :

SHRI ADHALRAO PATIL SHIVAJIRAO :

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether the police personnel in various States
in the country do not possess adequate and effective
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weapons to tackie the increasing terrorist and naxalite
activities;

(b) if so, the details thereof and the reaction of the
Govemnment thereto; and

(c) the steps taken by the Government to modemise
police forces in the country?

[English]

THE MINISTER OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM,) : (a) to (c) A Statement is laid on the
Table of the House.

Statement

(a) “Police® is a State subject as per Vil Schedule
to the Constitution. As such the primary responsibility te
adequately equip their police forces with modem weapons,
efc. rests with the respective State Governments.

(b) and (c) the Ministry of Home Affairs has, however,
been supplementing the resources of the State
Governments for upgradation and modemization of their
police forces under the Scheme for Modemization of State
Police Forces (MPF Scheme). Under the Scheme,
assistance is being provided to the States for procurement
of modemn weaponry, construction of residential and non-
residential buildings, mobility, communication/security/fo-
rensic science equipments, strengthening of intelligence
branches, training infrastructure and facilities, etc. Under
the MPF Scheme the State Govemments formulate their
requirements, which are considered and approved by
Ministry of Home Affairs and funds are released to
States.

This central assistance has resulted in a sustained
improvement in the procurement of weaponry by the State
police forces both in terms of numbers and range of
weapons. The number of advanced weapons acquired by
the State Policé Forces during 2000-2001 to 2006-07 under
the MPF Scheme is as under—
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No. 2000-01 to 2006-07
1. INSAS rifles 81262
2.  AK-47 rifles 33618
3. 9 mm Carbine 10603
4. SLRs 7.62 65403

The State Govermments include modem weaponry
in their MPF action plans as per their own assessed
requirements.

[Transiation]

SHRI ANURAG SINGH THAKUR : Mr. Speaker, Sir,
| am not satisfied with the statement given in reply to my
question. There is no denying that as per the constitution
‘Police’ is a state subject but the Central Govemment
cannot shirk its responsibility. Thousands of innocent fives
have been lost in the hundreds of terrorist attacks during
the last five years in the country. We have asked the
Govemment to enact strict laws and to modemize the
Security Forces in order to check the terrorism from time
to time. With the increase in the number of terrorist
outfits and their activities, the pressure on the police
forces has also increased but the facilities being provided
tfo the police forces are not even one-tenth as against
the pressure being faced by them. The ratio of police
personne! and population in India is 1:950 which is the
lowest in the world. This is ratio is 1:82 in Russia and
1:50 in USA. |, through you, would like to ask the hon.
Minister as to what steps have been taken and how
much funds have been provided to the state Govemnments
by the Central Government for modemization of the police
forces.

[English]

SHRI P. CHIDAMBARAM : Sir, | draw hon. Member's
attention 1o the answers 1o parts ‘b’ and ‘c’ of the Question.
In part ‘a’ | did say that it is the primary responsbility of
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the State. In parts D' and ‘c’ | have set out the
modernisation of Police force scheme and the various steps
that are being taken. In terms of money that is being
released to the State Governments since the scheme
commenced in 2001, we have spent in each of the eight
years, Rs. 1000 crore in the first year, Rs. 1000 crore in
the second year, Rs. 695 crore in the third year and
Rs. 703 in the fourth year. Since the UPA Govemment
came into Office from 2004-05 onwards the amount
spent was Rs. 957 crore, Re. 1014 crore and in 2008-07
we have released Rs. 1085 crore. Utilisation Certificates
are due. We know from the UCs that Rs. 849 has been
spent but perhaps more UCs will be received. In 2007-
08 we have released Rs. 1248 crore and in 2008-2010 Rs.
1645 crore is the overall amount and the tentative allocation
will be a litle over Rs. 800 crore depending upon the
utilisation.

[Transiation]

SHRI ANURAG SINGH THAKUR : Mr. Speaker, Sir
how much funds were sought by Himacha! Pradesh
govemment for police reforms and how much funds
were sanctioned and released during the last five
years and the time by which the balance is likely to be
released?

| would fike to ask whether the govemment propose
to set up any police training schooi?

[Enghish]

SHRI P. CHIDAMBARAM : 8ir, | have the State-wise
allocation.

MR. SPEAKER : He is asking only for Himachal
Pradesh.

SHRI P. CHIDAMBARAM : In 2004-05, Himachal
Pradesh had spent Rs. 2.57 crore. In 2006-08 the amount
spent was Rs. 6.78 crore, in 2006-07 it was Rs. 3.58 crore
and in 2007-08 the amount spent was Rs. 7.5 crore.
If the hon. Member wishes, | can send it to him in writing.
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SHRI ADHALRAO PATIL SHIVAJIRAO : Sir, the recent
Mumbai terrorists attack has made the nation sit and
collectively think as to what preventive measures need to
be taken in this regard. Some say re-enactment of POTA,
sefting up of a Federal Investigation Agency, Having
Commandos in each State and so on. All these suggestions
are very valid and need to be considered but more
important is strengthening up the police station set up
which is the basic unit of the system. Mumbai terror attack
was preventable just as all the earlier blasts were if the
quality of our intelligence gathering, response time
resources, laws, training, coordination and other things
were good. ...(Interruptions)

[Translation]
MR. SPEAKER :Please put your question.

[English]

SHRI ADHALRAO PATIL SHIVAJIRAO : In 2006, the
Supreme Court. had given directive to the Home
Department on police reforms but there is no word from
either the Minister or the Government.

MR. SPEAKER : Please put your question. It is not
time for making speech.

SHRI ADHALRAQ PATIL SHIVAJIRAO : Sir, | would
like to know from the hon. Minister the status of the directive
given by the Supreme Ceurt on Police reforms.

[Translation]

MR. SPEAKER : You need not make a reference of
Supreme Court in this regard.

[English]

SHRI P. CHIDAMBARAM: Police reform is an on-going
process. The Supreme Court has indeed Issued a
direction. Many States did not set up the Police
Commission. The Supreme Court has issued notice to them
again. | do not know the status of the case as of today.
It does not arise out of this Question. The Police reform
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is an on-going process. We now have a Police Mission.
The Police Mission is divided itself into sub-missions and
they are expected to submit their separate sub-missions’
reports, | believe by the end of this month or early next
month. When the Reports come | will take steps to
examine them and implement those Reports. But on the
status of the Supreme Court’s direction | require a separate
Question because | do not have the answer with me now.
...(Interruptions)

MR. SPEAKER : Why are you raising your hands
every time sitting in a place not aliotted to you? You
have already put a question and you should know by
this time that second opportunity is not given in Question
Hour.

SHRI NAVEEN JINDAL : Sir, a lot needs to be done
actually to modemise the Indian Police Force. Primarily, the
Indian police forces are well equipped to deal with basically
unarmed people and not armed people and terrorists. The
list of equipment and weapons that have been supplied
in the answer given by the hon. Minister include 8 mm
oarbine and SLRs. | would just like to say that these 9
mm carbines are World War |l vintage weapons and even
the pistols that the Indian Amed Forces use are World
War Il vintage. Therefore, | want to ask the hon. Minister
whether there are any plans on improving the quality of
arms and ammunition being produced by the Indian
ordnance factories.

SHRI P. CHIDAMBARAM : Sir, the hon. Member knows
more about guns than | do. To the best of my knowiedge,
MP-5 and MP-9 carbines are modem and state-of-the-art
carbines. | do not know the bore. | am not familiar with
the technology but MP-5 and MP-9 carbines are state-of-
the-art carbines.

SHRI P. KARUNAKARAN : Sir, as stated by the hon.
Minister, the police is a State subject but at the same time,
the Centre has to give more assistance to the States,
especially in the wake of recent developments. In the earlier
discussions, it was stated that there are possibiiities for
the attacks or threats from the sea shore of the coastal
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belt. We have 7500 kilometres of coastal belt and Kerala
alone has 650 kilometres of sea shore. It is not possidle
for the State to give protection to all. Considering the
seriousness of the issue, will the Government give more
assistance for the Coastal Sea Guards and the police
stations, especially, in the coastal beit?

SHRI P. CHIDAMBARAM : Sir, only last week |
inaugurated the first coastal Police Station in Kerala at
Neendakara and at the request of the State Government,
| have also agreed to sanction one more Police Station
in Malappuram District. We are giving money. Your
Home Minister was very satisfied. | hope you are satisfied
too.

MR. SPEAKER : | must give an opportunity to Shri
Mohan Singh.

[Translation]
Education in Madrasas
*26. SHRI MOHAN SINGH : Will the Minister of

HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether it has been found that the curriculum
of Madrasas is outdated;

(b) if so, the details thereof;

(c) the steps taken by the Government to provide
modem education and to teach Arabic, Persian and English
languages in Madrasas;

(d) whether the Govemment proposes to take the

responsibility of the payment of salary to the teachers in
some Madrasas by giving grants;

(e) if so, the details thereof;

(  whether the Govemment has also directed the
State Governments to accept Madrasa certificates
recognised by the State Madrasa Boards equivalent to that
of CBSE certificates; and
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(@) It so, the reaction of the State Govemments
thereto?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (g) A Statement is laid on the Table of the
House.

Statement

(a) to (e) In order to promote modem subjects ke
Science, Mathematics, Social Studies and languages, the
Government of india has drawn up a modified scheme of
madrasa modemization called the Scheme for Providing
Quality Education in Madrasas (SPQEM) w.e.f. November,
2008 to enable children studying in madrasas which opt
for this scheme to attain standards of the national education
system in formal education subjects and vocational
education. Under the SPQEM, honorarium of Rs. 6000/
per month for graduate teachers and Rs. 12,000/- per
month for post-graduate teachers with B.Ed. has been
notified, upto a maximum of three teachers.

() and (g) On the recommendation of an Expert
Committee set up by the Government of india, a notification
dated 30th January, 2009 has been issued equating
certificates given by the State Madrasa Board to that of
Secondary and Senior Secondary leveis in cases where
such equivalence is in place in the respective States.

[Translation]

SHRI MOHAN SINGH : Mr. Speaker, Sir, | would like
to thank the Govemment for taking certain steps for
improving the quality of education in Madrasas including
modemization thereof. The Govemment of india has issued
a circular for providing a honorarium of Rs. 6000/- per
month for trained graduate teachers and Rs. 12,000/- per
month for trained post-graduate teachers in the madrasas
in order to promote modemn education therein, but such
qualification norms as laid down by the Government has
created a situation in which certain teachers, who have
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been teaching in these madrasas for the last 10-12 years,
may have to leave the madrasas. | would like to ask the
Government whether it would implement this modemization
scheme securing the job of those teachers who have been
teaching there for the last £ to 10 years.

{English]
MR. SPEAKER : Let there be time for answers.
[Translation]

SHR! MLALA. FATMI : Mr. Speaker, Sir, the teachers
of madrsas are govemed by the Madrsa Board of the State
Madrsa Boards. The Govemnment of india provides funds
for the teachers of Sciemce, English, Mathematics and
Social Science under the Scheme for Providing Quality
Education in Madrasas (SPQEM). Now the scheme has
been revised and the provision for the training of teachers
has also been made. A provision for providing library,
laboratory and computers in the madrasas has also been
made. The new scheme is comprehensive one and if he
wish, we would provide the details of the scheme to him.
Our new scheme is a comprehensive scheme. The
honorarium for which was Rs. 3000/- earlier was increased
to Rs. 6000/-. The honorarium for part graduates was
Rs. 8000/- which was increased to Rs. 12000/-. Likewise
Rs. 50,000/- have been provided for purchasing text books,
Rs. 5000 for modem subject books. Rs. 15,000 as one
time grant for science kits and essential equipments and
Rs. 1,00,000/- for setting laboratory to each of the
Madrasas. Besides, Rs. 5,00,000 per annum have been
provided for curriculum and other things required for proper
functioning of the Madrasa Board. We are doing our best
for the modemization of the madrasas but the question,
raised by him regarding the teachers teaching for the last
ten years, is yet to be looked into by the management of
the Madrasa Board.

[English]

MR’ SPEAKER : Second supplementary may be sent in
writing!
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[English]
Illegal Immigration of Bangladeshis

‘27. SHRI AJOY CHAKRABORTY :
DR. K. DHANARAJU :

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether the porous borders and the ilegal
immigration are causing unexpected demographic changes
among the native population of the country including Assam
and West Bengal as reported in The Times of india dated
12 January, 2009;

(b) i so, the details thereof and the steps taken by
the Govemment in this regard;

(¢}  whether the Government proposes to apeed up
fencing of the Indo-Bangladesh border; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) and
(b) India's long and porous border with Bangladesh,
geographical proximity, family ties and ethnic similarity,
coupled with better economic opportunities in India have
resulted in illegal migration from Bangladesh. While specific
data of illegal immigration is not available, given the
clandestine nature of the activity, the possibility of
demographic changes in some of the border districts can
not be ruled out.

In order to check iliegal immigration and infiltration from
Bangladesh, the Government of india has adopted a multi-
pronged approach including the following:—

() Construction of border fencing, roads and
floadlighting.

(i) Round the clock survelllance of the borders by
the Border Security Force.



43 Written Answers

(i) Setting up of additional 383 Border Out Posts
(BOPs) along Indo-Bangladesh Border to reduce
the inter BOP distance for effective border
domination.

(iv) Induction of hi-tech surveillance equipment

In addition, powers have been delegated to the State
Govemments under Section 3(2)39(c) of the Foreigners'

Act, 1948 to detect and deport illegally staying foreign
nationails.

(c) and (d) Fencing over a length of 2635 Km. has
been completed, out of the sanctioned 3436 Km. The
Government is according both priority and greater focus
to expedite the completion of fencing along the Indo-
Bangladesh Border. The remaining sanctioning fencing
works are scheduiled to be compieted by 31st March, 2010.

Countering Naxal Activities

*28. SHRI KISHANBHAI V. PATEL :
SHR!I BALASHOWRY VALLABHANENI :

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether naxal activities have increased recently
in the country,

(b) # so, the details of such cases reported
alongwith the persons killed and injured including civilians,
security personnel, loss of property and the naxalities
arrested during the last six months, Statewise;

(c)  whether the increasing naxal activities in various
States including Maharashtra, Jharkhand, Bihar, West
Bengal posses grave threat to law and order and security;

(d) i so, the details thereof; and

(e) the steps taken by the Government in this
regard including evolving a comprehensive policy to deal
with the naxal problem?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to
(e) At the macro level, the number of incidents of naxal
violence has remained more or less at the same level
during the past few years. There were 1608 incidents of
naxal violence in 2005, 1509 in 2006, 1585 in 2007 -and
1591 in 2008. However, the level of violence in different
States has fluctuated from time to time depending upon
the counter measures taken by them. It is in this context
that the need for uniformity of approach and coordinated
action to deal with the naxalite problem has been
emphasized from time to time. In the recent past naxalite
violence has been relatively concentrated in Bihar,
Chhattisgarh, Jharkhand and Orissa.

The details of incidents of naxal violence, civillans/
secutity force personnel killed and naxalites arrested/killed
State-wise, for the last six months from (August, 2008 to
January, 2009) are as below:—

State Incidents ¢ _Alians Security Nexaites Naxaies
Wed Forces amested  kiled
KL, ¢ .
Andhra Pradesh 44 17 - 150 17
Bihar 80 26 13 85 7
Chhattisgarh 353 91 47 137 S0
Jharkhand 263 83 28 161 5
Maharashira 8 12 4 2 1
Madhya Pradesh 3 - - 3 -
Orissa 4 14 1 36 2
Uttar Pradesh 4 1 - 15 1
West Bengal 12 9 2 -
Total 851 2563 95 659 83
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The naxalites have not only indulged in wanton killings
of innocent civilians and guerilla type of attacks on the
police/security forces with large scale use of landmine and
explosives, etc., but have also been targeting socio-
economic infrastructure and indulging in threats and
intimidation of gross-roots functionaries and Governance
structures. Keeping all this in view it is a fact that
the activities of the naxalities pose a serious threat to
security.

The Government is following a holistic policy to deal
with naxal problem where under efforts are being made
simultaneously on both the security and the development
front. Towards this end the States have been urged to.
prepare integrated action plans for the naxal affected areas
and to take systematic counter measures. As far as the
security aspects are concemed, the States have also been
urged to take time-bound steps to fill the vacancies in/
augment the strength of the State Police forces, raise
.special/commando forces equipped with skills and equip-
ment to counter the tactics of the naxalites, to strengthen
and expand the infrastructure at the police station level,
and to work in close coordination with neighbouring States,
including undertaking joint and coordinated anti-naxal
operations in bi-junction and tri-junction areas between
neighbouring States. On its part, the Central Government
is supplementing the efforts of the States and assisting
them through a variety of measures, including deployment
of additional Central Para Military Forces to assist the
State Police, sanction of India Reserve battalions,
assistance for upgradation of the State Police forces under
the scheme.for modemization of State Police forces,
training of State Police personnel, sharing of intelligence
on a regular basis, reimbursement of various types of
security related expenditure and facilitation in bringing
about Inter-State coordination. Focused attention and
assistance is also being given to the States on the
development front through a range of schemes of various
Central Ministries.

The Central Government i8 also in the process of
establishing specialized battalions, equipped with jungle/
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guerilla warfare skills and equipment, etc., which will be
located in naxal affected areas. It has also been decided
to establish 20 Counter Insurgency and Anti Terrorism
(CIAT) Schools, mostly in areas affected by naxalite
violence and insurgency. A Special Infrastructure Scheme
has also been launched with a view to filling critical
infrastructure gaps to enable taking up projects and works
which cannot be covered under any of the normal schemes
and are considered necessary from the security point of
view.

Basic facllities in Schools

*29. SHRI C.K. CHANDRAPPAN :
SHRI GURUDAS DASGUPTA :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether as per a survey conducted by the
National University of Educational Planning and Adminis-
tration for 2007-08, more than 50 per cent of Govemnment
elementary Schools in 11 States and Union Territories do
not have toilets for students and 20 per cent of the schools
do not have drinking water facility;

(b) if so, the details of the findings; and

(c) the reaction of the Government thereto and the
remedial measures being taken by the Govemment in this
regard?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) to (c) As per annual data
collected from States/districts under the District information
System of Education, by the National University of Educa-
tional Planning and Administration for 2007-08, the number
of elementary schools having drinking water facilities is
86.75% and 62.67% have toilets. This has grown from a level
of 77% and 41% respectively, in 2003-04.

The Sarva Shiksha Abhiyan programme has so far
sanctioned 1.93 lakh drinking water facilities and 2.64 lakh
toliets to ejementary schoois while the Drinking Water
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Mission has provided 8.37 lakh drinking water facifities and Statement
the Total Sanitation Campaign 7.40 lakh toilets for schools.
Sl. State Formal Notified Formal
[Transiaton] No approvais SEZs approvals
Special Economic Zones yet to be
notified
*S0. DR. CHINTA MOHAN : A 8 (A-B)
SHRI RAMJI LAL SUMAN :
1 2 3 4 5
Will the Minister of COMMERCE AND INDUSTRY be
pleased to state: 1. Andhra Pradesh 100 50 4
(a)  whether certain Special Economic Zones (SEZs) 2. Chandigarh 2 2 0
approved by the Government have not started functioning
or are lying closed; 3. Chhattisgarh 1 0 1
(b) i 30, the detalis thereof location-wise alongwith 4. Dadar end Nagar 4 o 4
the reasons therefor; and Haveli
(c) the details of the steps taken by the Govermment 5. Delhi 2 1 1
including the time frame fixed for making all the approved
SEZs functional? 8. Goa 7 3 4
THE MINISTER OF COMMERCE AND INDUSTRY /- Gulerat 4 25 24
(SHRI KAMAL NATH) : (a) Special Economic Zones are 8 . 25 20
set up under the provisions of SEZ Act and Rules which
came ino force in February 2008. Till date 560 Formal 9. Jharkhand 1 1 0
Approvals have been granted for setting up of SEZs, out
of which 283 have been notified. 87 SEZs have commenced 10. Kamataka 80 25 25
export. 11. Kerala 20 8 12
(b) The State-wise list of Speciai Economic Zones
that have been formally approved but yet to be notified is 12. Madhya Pradesh 14 4 10
given in the enclosad etatement 13. Maharashira 107 “ 63
(c) Formal approval granted fo the developer is 14. Nagaland 2 0 2
valid for a period of three years within which the develaper
is required to take effective steps for Notification by 18. Origsa 10 4 6
submission of documents, obtain necessary environmental
and other clearances from the concemed authorities and 16. Pondicherry 1 0 1
create infrastructure. Further extension is granted up to two
17. Punjab 10 2 8
years by the Board of Approvals on the application of
developer only if it is convinced that serious efforts have 18. Rajast 8 7 1

been taken by the developer to complete the project.
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1 2 3 4 5
19. Tamd Nadu 68 48 22
20. Uttaranchal 3 2 1
21. Uttar Pradesh 32 16 18
22. West Bengal 24 9 15

Total 560 283 277
[English]

Multi-purpose National identity Card

*31. SHRI UDAY SINGH :
SHRIMATI JAYAPRADA :

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether the Govemnment proposes to issue
Multi-purpose Identity Cards to all the citizens in the
country including those in coastal areas,

(b) if so, the time by which such identity cards are
likely to be provided to the citizens;

(c) whether the Govemment has any information on
ilegal Bangladeshi migrants having acquired ration cards,
PAN cards etc.;

(d) If so, the details thereof;

() whether the Government has finalised the
National Population Register (NPR) project in conjuncture
with Census Operations of the year 2011 as reported in
The Times of India dated 22 January, 2009; and

()  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) to (f) The
Govemment has decided that a National Population
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Register (NPR) would be prepared for which details on
specified characteristics shall be collected in respect of
each individual at the time of next decennial Census in
2011. This information will include the photographs
and finger biometrics of all those who are 18 years of age
and above. The Unique Identification Authority of India
(UIDAI), which is set up under the aegis of Planning
Commission, will manage the database as well as its
updating.

The Govemwment has decided to create the NPR for
the coastal villages ahead of 2011 Census in 2009-10. The
first phase of the project would cover the coastal villages
of 9 Maritime States and 4 UTs. ldentity (smart) cards are
proposed to be issued to all those of 18 years of age and
above in the coastal areas.

liggal Bangladeshi migrants are not entitied to
receive ration cards, PAN cards, etc. Action is taken for
cancellation by the concemed authority as and when such
cases are reported or discovered.

Deemed Universities

*32. SHRI KS. RAO :
SHRI ABDULLAKUTTY :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) the details of the criteria, terms and conditions
to be followed by institutes allowed to operate as deemed
universities;

(b) the number of deemed universities functioning
in different States and Union Territories;

(c) whether in the absence of proper reguiatory
mechanism, deemed universities are indulging in exploita-
tion of students;

(d) i so, whether the Govemment proposes to
review the deemed university system and bring them under
the control of respective State Govermnments;
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(e) if so, the detalls thereof; and

(i) the present status of the implementation of the
Yashpal Committee Report in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) An Institution of Higher
Leaming, when declared as an institution 'deemed-to-be-
university' under Section 3 of the University Grants
Commission (UGC) Act, 1956, will come under the purview
of the said Act and all the sections thereof will be applicable
to such an institution. In addition, such an institution shall
have to adhere to all the guidelines/instructions as laia
down by the UGC and other Statutory Councils, from time
to time, which includes that the management of the
'deemed-to-be-university’, its movable and immovable
assets shall vest with the trust or society created for
managing it; its accounts will be open to examination by
the UGC; an imevocable corpus fund is required to be
maintained by such an institution; objectives of the
institution ‘deemed-to-be-university’ shall be confined to
educational and related social and charitable activities; no
teaching institution can be affiliated by such an institution
‘deemed-to-be-university’; only approved academic courses
conforming to standards prescribed by the relevant
Statutory Councils can be offered by such institutions; and
only those degrees that are specified under Section 22 of
the UGC Act 1956 can be awarded by such an institution
‘deemed-to-be-university.

(b)  Ason 12th February, 2009, 125 institutions have
been recognized as 'Institutions deemed-to-be-universities’
in the country. A State-wise list containing the number of
institutions ‘deemed-to-be-universities’, is enclosed as
Statement.

(c) to (e) Entry 66 of the Union List of the Constitution
of India pertains to “coordination and determination of
standards in institutions for higher education or research
in scientific or technical institutions®. The Central Govern-
ment may, on the advice of the UGC, declare an institution
of higher education, other than a university, as an institution
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“deemed-to-be-a-university* under Section 3 of the UGC
Act 1956. Saection 12 of the UGC Act 1956 reads °It shall
be the general duty of the UGC to take, in consultation
with the Universities or the other bodies concemed, all
such steps that it may think fit for the promotion and
coordination of University education and for the determi-
nation and maintenance of standards of teaching,
examination and research in universities and for the
purpose of performing is functions under this Act". Section
13 empowers the UGC with the power of inspection of
universities. Section 12 A provides for the power to regulate
fees. Also, while Section 24 empowers the UGC to levy
penatties for contravention of its provisions under Section
22 or 23, Section 26 gives the UGC the power to make

* regulations that includes maintenance of standards in

universities.

(U] The Review Committee which was constituted
on 28.02.2008 under the Chaimanship of Professor Yash
Pal and which was later renamed as the “Commiitee to
Advise on Renovation and Rejuvenation of Higher
Education® had been given one years time to submit its
Report. The Committee has not yet submitted its report to
the Central Government.

Statement

Sl. State/Union Territory Number of Institutions

No. *deemed to be
universities®

1 2 3

1. Andhra Pradesh 5

2. Amunachal Pradesh 1

3. Bihar 2
4. Gujarat 2
5. Haryana ]
6. Jharkhand 2
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1 2 3
7. Kamataka 15
8 Kerala 2
9.  Madhya Pradesh 2
10. Maharashtra 21
11. Orissa 2
12. Punjab 3
13. Rajasthan 7
14. Tamil Nadu 29
15. Uttarakhand 4
16. Uttar Pradesh 10
17. Waest Bengal 1
18. New Dethi 1
19. Puducherry 1
Total 125

Promotion of Science and Technology
In the Country

*33. SHR! RAVI PRAKASH VERMA :
SHRI ANANDRAO VITHOBA ADSUL :

W the Minister of SCIENCE AND TECHNOLOGY be
pleased to state :

(8) whether India is lagging behind developed
western countries as well as the newly industrialised
economies of Asia in the area of sclence and technology
as reported in The Hindu dated 4 January, 2009,

(b) It so, the detalls thereof and the reasons
therefor;
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(c} the reaction of the Government thereto; and

(d) the measures taken by the Govemment to
improve the country’s position in the field of science and
technology?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) and (b) Yes, Sir..India is lagging behind
developed and newly industrialised economies since R&D
investments as percentage of GDP and R&D manpower
per million population is comparatively low as given in the
Statement enciosed.

(c) and (d) Govemment have taken several initiatives
to enhance public and private investments in R&D and to
ensure availabllity of adequate R&D manpower.
These initiatives include formulation of S&T policies,
setting up of autonomous research organisations
and facilities in emerging and frontline areas, induction
of new and attractive fellowships such as INSPIRE,
fiscal incentives and support measures to encourage
investment on R&D in industry, national awards for
outstanding R&D and encouraging public-private
R&D partnerships. In addition, the Govemment have
enhanced X! plan allocation for Scientific Departments to
Rs. 75,304.400 crores from Rs. 25,301.35 crores during
X Plan.

Statement

S&T Indicators for Developed and Developing
Countries (2004-06)

SI.  Country R&D Expenditure Researchers

No. as % GDP per Million
Population

1 2 3 4

1. Argentina 0.49 895

2. Australia 1.78 4053
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1 2 3 4 1 2 3 4
3. Auvstria 2.48 3657 26. Sweden 382 6139
4. Brazil 0.82 461 27. United Kingdom 1.80 3033
5. Canada 197 3922 28. United States 261 4851
6. China 142 926 29. Venezuela 0.23 88
7. . .
Czech Rep 154 2578 Source : UIS, UNESCO (Website accessed on 15th
8. Denmark 2.44 5277 October, 2008) World Development Indicators
(various issues), The World Bank Research and
9. Finland 343 7681 Development Statistics at a Glance 2007-08,
DST (Gol)
10. France 2.12 3353
Note : China exciudes Hong Kong
11. Germany 2.52 3386
Price of Natural Rubber
12. Hungary 1.00 1745
3 *34. SHRI P.C. THOMAS : Will the Minister of
13. india .
0.88 140 COMMERCE AND INDUSTRY be pleased to state :
14. Israel 453 NA )
(a) the total production of natural rubber in the
15. ltaly 1.10 1407 country during each of the last three years and the current
year;
16. Japan 3.40 5546
(b) the quantity of rubber imported during the said
17. Korea, Rep. 3.23 4162 period;
18. Mexico 0.50 484 (c) whether price of natural rubber has declined;
19. Netherlands 1.69 2524 (d if so, whether such decline in price of
rubber has affected the domestic growerafarmers;
20. Norway 148 4668
and
21. Pakistan 0.44 80 .
(e) if so, the corrective measures taken by the
22. Russian Fed. 1.08 3255 Government to help the affected farmers?
23. Singapore 2.39 5713 THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) and (b) The details of total
24. Spain 21 2639 production and import of natural rubber in the country
during each, of the last three years and the current year
25. S Lanka 0.19 141. o ye ye

are as under—
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Year Production Import
(tonnes) (tonnes)
2005-06 802625 45285
2006-07 852895 89799
2007-08 825345 86394
2008-09 (April, 2008 7630807 69326°

to January, 2009)

p — Provisional.

(c) to (e) Yes, Sir. Though rubber prices declined
sharply from mid-September, 2008, the average domestic
price of Ribbed Smoked Sheet-4 (RSS-4) grade of Natural
Rubber for the period from April, 2008 to January, 2009
was Rs. 106.86 per kg., which is more than the average
annual price of natural rubber in the domestic market in
2006-07 (Rs. 92 J4/g) and 2007-08 (Rs. 90.85/kg). Group
approach is promoted in processing and marketing of
rubber. Temporary suspension of futures trading has been
withdrawn with effect from 01.12.2008. The developments
in the domestic an:" world rubber markets are monitored
on a regular basis.

Promotion of KVIC Products

*35. SHRI ABU AYES MONDAL :
SHRI M. APPADURAI :

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state :

(a) whether the Khadi and Village Industries
Commissic ,, ‘KVIC) has organised exhibitions in different
parts of tha country to promote the sale of KVIC products;

(b) if so, the total number of exhibitions organised
during each of the last three years and the current year,
State-wise;

(c) the total expenditure incurred in this regard
during the said period, State-wise;
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(d) whether such exhibitions have helped in
increasing the acceptability and sale of Khadi products;
and

(e) if so, the details thereof?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD) : (a) and (b)
Yes, Sir. The State/Union Territory-wise number of
exhibitions organised by the Khadi and Village Industries
Commission (KVIC) during each of the last three years and

current year, are given in the Statement-I.

() The State/Union Territory-wise information on
expenditure incurred by KVIC in organising these
exhibitions during each of the last three years and current
year, are given in the Statement-Il.

«d) ar:! (e) Yes, Sir. Exhibition organised by KVIC at
national ard sub-national levels to promote sale of KVI
products have heiped in increasing the acceptability and
sale of KVL ~roducts. These exhibitions have proved to be
a cost eftactive medium for publicity as well as opening
marketing opportunities to the products. These have also
created awareness of KVI products among the people. As
a result, sale of KVI products has been showing an upward
trend in recent years. The details of estimated value of sale
of KVI products during last three-years and cufrent year

are as under—

Year Value of sales .

(Rs. crore)
2005-06 15276.02
2006-07 17562.40
2007-08 21543.48
2008-09 15730.10

(upto December, 2008)
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Statement-1 1 2 3 4 5 8
State/Union Temitory (UT) — wise details of exhibitions -
organised during 2005-06, 2006-07, 2007-08 and 12. Arunachal Pradesh 2 - 1 -
2008-09 (upto January, 2009) 13. Assam o 5 . 8
Number of Exhibitions organised ~ 14. Manipur - 1 1 1
SI..  State/Union 2005- 2006- 2007- 2008-09 15. Meghalaya - 1 3 2
January,

2009) 17. Nagaland - 1 1 1
1 2 3 4 5 6 18. Tripura - 1 1 -
19. Andhra Pradesh 13 B 8 2

1. Dethi 9 4 4 5
20. Kamataka 3 4 4 2

2. Haryana 11 4 4 6
21. Kerala 9. 4 4 4

3. Himachal Pradesh 2 - - 1
rades 22. Tamil Nadu 17 5 s 5
4. Jammu and Kashmir 3 3 4 3 23. Goa 2 1 1 1
5. Pumab 123 3 4 24. Gujarat 7 9 8 4
6. Rajasthan S22 17 15 10 25. Maharashtra 12 8 6 7
7. Bihar 7 6 5 5 26. Chhattisgarh 6 1 3 4
8. Jharkhand 3 2 3 1 27. Madhya Pradesh 1" 2 3 3
9. Orissa 5 3 6 4 28. Uttarakhand 1 1 2 2
11. Skkim 2 - - - Total 198 108 118 101

Statement-il

SmdUnbnTeMbry(UD—mwtailsdexpmdmeMbyKVicmamnungahum

during 2005-06, 2006-07, 2007-08 and 2008-09 (upfo January, 2009)

Expenditure incummed in organizing Exhibitions (Rs. lakh)

Si.  State/Union 2005-08 2008-07 2007-08 2008-09

No. Termitories (upto January, 2009)
1 2 3 4 5 (-]

1. Delhi 26.30 17.50 17.50 18.00
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1 2 3 4 5 6
2. Haryana 31.50 21.13 17.50 28.00
3. Himachal Pradesh 5.00 0.00 0.00 2.00
4. Jammu and Kashmir 10.00 10.16 10.00 14.00
5. Punjab 54.10 17147 30.00 24.00
6. Rajasthan 95.34 99.41 90.00 74.00
7. Bihar 20.90 18.50 20.00 18.00
8.  Jharkhand 30.00 5.00 7.50 10.00
9. Orissa 13.20 5.20 15.00 8.00
10. West Bengal 5.00 9.37 15.00 14.00
11.  Sikkim 5.00 0.00 0.00 0.00
12. Arunachal Pradesh 5.00 0.00 2.50 0.00
13. Asgam 45.90 19.85 40.00 20.00
14. Manipur 0.00 2.50 2.50 2.00
15. Meghalaya 0.00 2.50 7.50 4.00
16. Mizoram 0.00 0.00 2.50 12.00
17. Nagaland 0.00 2.61 2.50 2.00
18. Tripura 0.00 2.61 2.50 0.00
19. Andhra Pradesh 37.50 2112 27.50 4.00
20. Kamataka 50.00 93.04 62.50 12.00
21. Kerala 23.60 14.54 17.50 16.00
22. Tamil Nadu 52.25 9.77 12.50 26.00
23. Goa 5.00 2.50 2.50 2.00

24. Gujarat 20.80 39.81 27.50 24.00
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1 2 3 4 5 6
25. Maharashtra 45.00 144.39 22.50 42.00
26. Chhattisgarh 17.50 ) 2.50 7.50 16.00
27. Madhya Pradesh 30.00 3.18 7.50 6.00
28. Uitarakhand 25.00 2.18 5.00 12.00
29. Uttar Pradesh 80.00 96.70 97.50 110.00
Total 733.89 663.24 572.50 6§20.00
Status of Non-Working Mines 1 2
*36. SHRI SUGRIB SINGH : Wili the Minister of
MINES be pleased to state : Chhattisgarh 6
(a) the number of non-working mines in the country, Goa 12
State-wise;
Gujarat 48
(b) whether some of these mines have not been
developed by the Government for the last several years; Jharkhand 7
(c) it so, the reasons therefor; Kamataka 20
(d)  whether the Government proposes to cancel the Kerala s
mining lease of the non-working mines;
Madhya Pradeeh 53
(e) if so, the details thereof, and
() the steps taken/proposed to be taken by the Maharashtra 10
Government in this regard? Meghalaya 1
THE MINISTER OF MINES (SHRI SIS RAM OLA) : o
(a) As per available information, there are 270 non- Orissa 1
reporting mines in the country. State-wise detalis of total A I - 28
number of non-reporting mines during the year 2008-09
are given below.— Tamil Nadu 11
State No. of Mines (Provisional) Uttar Pradesh [ ]
1 2 Uttaranchal 4

Andhra Pradesh 44 West Bengal
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(b)  Mine development is undertaken by the mining
leaseholder and not by the Govemment.

{c) Does not arise in view of (b) above.

(d) to (f) The State Government are the owners of
minerals and grant mineral concession. As per the Mines
and Minerals (Deveiopment and Regulation) Act, 1957, the
State Govemment may declare a mining lase as lapsed
in case the leaseholders is unable to camry out mining
operation for a continuous period of two years. The details
of such mines lapsed by the orders of the State
Govemment are not centrally maintained.

Dumping of Goods in indian Market

*37. SHRI M. SREENIVASULU REDDY : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) the number of cases investigated by the
Directorate General of Anti-Dumping and Allied Duties
during each of the last three years and the curment
year;

(b) whether the Government has taken any action
in such cases;

(c) it so, the details thereof;
(d) It not, the reasons therefor; and

(8) the steps taken by the Government to safeguard
the indigenous industries against dumping of goods by
foreign units?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHR! KAMAL NATH) : (a) to (e) The Directorate General
of Anti-Dumping and Allied Duties (DGAD) in the
Department of Commerce has initiated ninety one (91) anti-
dumping investigations including reviews during last three
years and the current year (i.e. from 1.1.2006 till 11.2.2009).
In forty six (46) of these cases, final findings have been
issued. In three (3) cases, termination notifications were
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issued following withdrawal of the applications by the
domestic industry. In eight (8) cases, only prefiminary
findings have been issued so far. The remaining thirty four
(34) cases are still under investigation. The Govemment
is aware of the problems being faced by the domestic
industry due to dumping and accordingly remedial
measures have been taken wherever injury to the domestic
industry from dumped imports has been established.

The DGAD initiates anti-dumping investigation on
receiving a fully documented petition from the domestic
industry with prima-facie evidence of dumping in the
country, injury to domestic industry and causal link
between the dumped goods and injury. Such petitions
submitted by domestic industry are processed as per the
procedures and within the time limits specified under the
Customs Tariff Act, 1975 and the rules made thereunder.
After investigation, the DGAD submits its findings to the
Govemment recommending, wherever appropriate, the
amount of anti-dumping duty to the levied. The findings
issued by the DGAD are published in the official Gazette
and are also available on the Department's website.

Expansion of Forecast System

*38. SHRI SURESH ANGADI : Will the Minister of
EARTH SCIENCES be pleased to state :

(a) whether the Indian National Centre for Ocean
Information Services (INCOIS) is expanding its infrastruc-
ture for providing up to date information on predicting
storms, optimizing fishing time, earthquakes, tsunamis

etc.
(b) if so, the details thereof, State-wise; and

(c) the details of centers set up in coastal areas
of the country to wam the population living in such areas
and the fishermen about the impending dangers from the
sea, State-wise?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) Yes, Sir. The Indian National Centre for Ocean
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information Services (INCOIS), an autonomous body of the
Ministry of Earth Sciences, provides information on
Potertial Fishing Zone (PFZ) advisories thrice a week (i.e.
Monday, Wednesday, Friday). Ocean State Forecast (OSF)
information every day and Tsunami Early Waming during
an event. The India Meteorological Department (IMD) has
been aiready involved in forecasting on storm intensity and
storm track. The IMD also has been providing up to date
information on earthquakes. Currently, INCOIS is expanding
its services in terms of forecasting and dissemination on
a number of ocean parameters viz., currents, temperature
and salinity.

(b) and (c) Towards effective dissemination of the
above information to the coastal population, INCOIS has
established 49 Electronic Display Boards (EDB) in ali
coastal states and island temitory of India. Another 24
EDB's are planned to be instalied. The locations of EDB's
instafled in different coastal states are given in following

Location of the Board

1 2 3

1. Gujarat Veraval

2. Maharashtra Ratnagiri, Malvan, Harne,
Deogad, Versova

3. Goa Panjim, Vasco

4. Kamataka Malpe, Karwar

5. Kerala Beypore, Munambam, Srayikrad,
Neendakara, (Vypeen (Kochi)
Mariyanadu, Anchuthengu

8. Tamil Nadu Thangachimadam, Naga-
pattinam, Thengaithittu,
Vesrampattinam, Royapuram,

Pondicherry, Samiyarpettai,
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Parangipettai, Mudasalodai,
Chinangudi, Akkaraipettai,
Panithtu, Puthur, Neerody,

Kovalam

7. Ancdhra Pradesh Kakinada, Visakhapatnam,

Machillipatnam, INCOIS

Gopaipur, New golabanda,
Balaramgadi, Astaranga,
Paradeep, Sana Arjipalli,
Pentakotta, Kharanasi, Talachua,

Chudamani, Bahabalpur
9. West Bengal Diamond Harbour

10. Lakshadweep Agatti

The EDB's are equipped with 2 types of communica-
tion channeils for redundancy mobile connection as primary
channel and the second Sateilite Radio as secondary
channel. The EDB has a built-in Single Board Computer
(SBC) capabie of online broadcast of voice messages and
playback of recorded messages. The Intelligent Power
Management System on board EDB would automatically
switch to power economy dispiay to provide uninterrupted
service. The size of the EDB is 32" Industrial Liquid Crystal
Display (LCD) Panel with a faciiity for web-based
dissemination of information. The Voice and Siren System
of EDB has a capacity for audibiiity up to 1 Km range.
Each EBD has one hour power backup facility with solar
Panels for charging the battery bank. The heaith of the
Monitoring System is automatically reported to INCOIS.
Information to all the EDB can be sent automatically the
simultaneously.

Small Scale Sector and s Challenges

*39. SHRI BASU DEB ACHARIA : Wil the Minister
of MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state :
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(a)  whether challenges like inadequate exposure to
intenational market, low capital base, competition from
China etc., are being faced by the Small Scale Industries
(SSis) in the country;

{(b)  if 80, the detalls thereof and the steps taken by
the Government in this regard; and

(c) the steps taken/proposed to be taken to ensure
viability of §8!s to meet the burgeoning need for
employment generation, to increase domestic production
and export eamings?

THE MINISTER OF MICRQ, SMALL AND MEDIUM
ENTERPRISES (6§HRI MAHABIR PRASAD) : (a) to (c) The
major challenges faced by the micro and small enterprises
(MSEs) in their growth. mainly relate to lack of adequate
credit availability, technology and marketing constraints,
infrastructure bottlenecks and enhanced competition due
to liberalized trade regime. The major schemes/programmes
implemented by the Govemment for assisting the MSE
sector in meeting the challenges are Credit Guarantee
Scheme, Credit Linked Capital Subsidy Scheme, Perfor-
mance and Credit Rating Scheme, Cluster Development
Programme, National Manufacturing Competitiveness
Programme, Prime Minister's Employment Generation
Programme and Market Development Assistance Scheme.
In addition, some of the initiatives taken for the promotion
and development of the MSE sector and for enhancing their
competitiveness include enactment of the Micro, Small and
Medium Enterprises Development Act, 2008, implementa-
tion of the 'Policy Package for Stepping up Credit to the
Small and Medium Enterprises’ announoed in August, 2005
and the comprehensive ‘Package for Promotion of MSEs'
announced in February, 2007.

Further, in the wake of recent global economic
siowdown, the following measures have been announoed
by the Government, the Reserve Bank of india and the
Public Sector Banks for enhancing the employment
generation, domestic production and export eamings in the
MSE sector—
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Stimuius Packages announced dated 7th
December, 2008 and 2nd January, 2009

Cenvat cut of 4 percentage points on all
products for the remainder of the financial

year.

Interest subvention of 2 per cent in pre and
post-shipment export credit to SME sector
up to 31.03.2009.

Loan limit under Credit Guarantee Scheme
for Micro and Small Enterprises extended
from Rs. 50 lakh to Rs. 1 crore with a
guarantee cover of 50%. The guarantee
cover extended by Credit Guarantee Fund
Trust will be increased to 85% for credit
facility up to Rs. 5 lakh.

Lock-in period for loans covered under the
existing Credit Guarantee Scheme reduced
from 24 menths to 18 months.

Govermnment to issue an advisory to central
public sector enterprises and request state
public sector enterprises to ensure prompt
payment of bills of MSMEs.

Measures announced by the Reserve Bank
of india

Refinance limit Rs. 7000 crore to Small
Industries Development Bank of India
(SIDBI) for incremental on-lending to the
MSE sector.

Banks have been advised to contribute an
aggregate amount of Rs. 2000 crore to the
MSME Refinance Fund with SIDBI.

As a one-time measure, the second re-
structuring done by banks of exposures
upto 30th June, 2009 will aiso be eligible
for exceptional regulatory treatment.
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— While sanctioning/renewing credit limits to
their large corporate borrowers, banks
have been advised to fix separate sub-
limits, within the overall limits, specifically
for meeting payment obligations in respect
of purchases from MSEs.

(3) Measures announced by the Public Sector
Banks

— Public Sector Banks to grant need-based
ad hoc Working Capital Demand Loans
upto 20 per cent of the existing funds
based. limits in respect of units having
overall fund based credit facility upto Rs.
10 crore.

— Reduction in interest rates for borrowing by
micro enterprises by 1 per cent and in
respect of SMEs by 0.5 per cent.

— Moratorium period will be extended in
respect of loans availed by MSMEs where
project implementation has been delayed
in the current scenario.

Upgradation of industrial infrastructure

*40. DR. K.S. MANOJ : Wil the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) the safient features of the Industrial Infrastruc-
ture Upgradation Scheme (lIUS) and the Assistance to
States for Development Export Infrastructure and Allied
Activities (ASIDE) schemes for upgrading Industrial
infrastructure in thre country,

(b) whether the schemes are proposed to be
continued in the Eleventh Plan; and

(c) i so, the details of assistance given to various
industries during the last three years and the current year
State-wise?
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THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) :
(a) The Industrial Infrastructure Upgradation Scheme (IUS)
targets creation of quality infrastructure in existing industral
clustersflocations with high growth potential requiring
strategic interventions in providing common facilities for
transport, road, power supply, effluent treatment and solid
waste disposal, Information, Communication Technology
and such other physical infrastructures. Under the Scheme,
Central Assistance is provided by way of one time grant-
in-aid (not equity) to the Special Purpose Vehicle (SPV)
formed by the cluster association for development of the
infrastructure. The Assistance is restricted to 75% of the
project cost subject to a ceiling of Rs. 50 crore. The
remaining 25% Is financed by other stake holders of the
respective clusterocation with a minimum industry
contribution of 15% of the total project cost Government
funding is confined only to creation of assets and activities
relating to productivity enhancement and no recurring
expenditure is funded by Government under the scheme.
Administrative expenses are restricted to 2% of the Central
Assigtance in the project.

Department of Commerce is implementing “Assistance
to States for Developing infrastructure and Allied Activities
(ASIDE) Scheme with the objective of involving States in
the creation of infrastructure critical for the exports. The
specific purposes for which the fund is allocated under the
Scheme are: creation of new Export Promotion Industrial
Park (EPIP)/Zones (including SEZs/Agri-Business Zones)
and augmenting facilities in the existing Zones, setting up
of electronic and other related infrastructure, equity
participation in infrastructure projects, meeting the require-
ment of capital outlay of EPIPs/SEZs, development of
complimentary infrastructure (such as road between
production centre and port, setting up of inland container
depota/ireight station), stabilizing power supply, develop-
ment of minor ports and jetties, setting up of common
effiuent treatment plants, etc. 80% (State Component) of
total outiay is allocated amongst the States on the basis
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of their export performance and 20% (Central Component)
is retained at the Central level to meet the capital
expenditure of the Central Agencies. The State component
is allocated to the States in two tranches of 50% each.
The allocation of the first tranche of 50% to the States
is made on the basis of the share of the States in
total exports, whereas the remaining 50% is allocated on
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the basis of growth in exports over the previous year.
A minimum of 10% of the Scheme outlay is reserved

for expenditure in the Narth Eastem States including
Sikkim.

(b) Yes, Sir.

(c) Details are given in Statement-I and il.

Statement-{

Industrial Infrastructure Upgradation Scheme (llUS):

Details of grants released under IlUS during last three years and cument year

(Rs. in crore)

Year-wise details of releases

No State

2005-08 2008-07 2007-08 2008-09

(Tl 12.02.2009)

1 2 3 5 6
1. Andhra Pradesh 16.54 0.00 7.80 16.54
2. Chhattisgarh 9.96 11.11 0.0b 9.74
3. Gujarat 37.59 26.78 21.79 1257
4. Jharkhand 0.00 0.00 0.00 15.93
5. Kamataka 0.00 43.11 0.00 0.00
6. Madhya Pradesh 0.00 16.65 15.98 0.00
7. Maharashtra 46.88 39.54 24.21 0.90
8. Orissa 0.00 15.66 0.00 14.27
9. Punjab 0.00 4.21 3.89 0.00
10. Rajasthan, 0.00 0.00 9.20 0.00
11. Tamil Nadu 0.00 52.96 30.12 20.74
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1 2 3 4 5 6
12. Uttar Pradesh 1.30 0.00 3.25 0.00
13. West Bengal 12.02 12.32 0.00 0.00
Total 124.29 222.34 11624 90.69
Statement-il

“Assistance to States for Developing infrastructure and Allied Activities (ASIDE) Scheme.

Details of assistance given under ASIDE scheme during last three years and cument year

(Rs. in crore)
Sl State 2005-068 2008-07 2007-08 2008-09
No. (as on 10.02.09)
1 2 3 4 5 ]
1. Andhra Pradesh 1,545.00 1,700.00 2,120.00 1,812.00
2. Andaman and Nicobar Isiands 0.00 0 0 0
3. Bihar 0.00 0 0 0
4. Chandigarh 320.00 175.00 0 250.00
5. Chhattisgarh 500.00 550.00 435.00 0
6. Dadra and Nagar Haveti 0.00 0 0 0
7. Daman and Diu 0.00 0 0 0
8. Delhi 265.00 145.00 283.51 0
9. Goa 609.00 0 670.00 §70.00
10. Gujarat 4,338.00 4,770.00 5,872.50 5,835.50
11. Haryana 1,405.00 772.50 1,545.00 1,545.00
12. Himachal Pradesh 563.00 600.00 600.00 300.00
13. Jammu and Kashmir 525.00 580.00 580.00 580.00
14. Jharkhand 0.00 275.00 275.00 0
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1 2 3 4 5 6
15. Kamataka 3,399.00 3,740.00 4,262.00 4,162.00
16. Kerala 1,069.00 1,175.00 1,175.00 975.00
17. Lakshadweep 0.00 0.00 0.00 0
18. Madhya Pradesh 1,435.00 790.00 1,580.00 1,480.00
19. Maharashtra 8,552.00 7,210.00 8,200.00 8,000.00
20. Orissa 693.00 765.00 892.00 792.00
21. Pondichenry 0.00 0.00 0.00 0
22. Punjab 1217.00 670.00 670.00 1,326.00
23. Rajasthan 1320.00 726.50 1,453.00 1,353.00
24. Tamil Nadu 3919.00 4,312.00 4,988.00 4,788.00
25. Uttar Pradesh 2100.00 1,155.00 2,310.00 1,105.00
26. Uttarainchal 527.00 0 0 2,90.00
27. West Bengal 2009.00 2,210.00 2,206.00 2,010.00
Sub-Total 34300.00 32,321.00 40217.04 37,173.00
North Eastern Region
1. Arunachal Pradesh 251.00 138.00 276.00 0
2. Assam 1257.00 691.50 1,383.00 691.50
3. Manipur 206.00 227.00 227.00 227.00
4. Mizoram 324.00 356,00 356.00 356.00
5. Meghalaya 834.00 917.00 299.00 0
6. Nagaland 200.00 220.00 220.00 11000
7. Sikkim 200.00 220.00 220.00 220.00
8. Tripura 726.00 801.00 801.00 400.50
Total 4000.00 3,570.50 3,782.00 2,005.00
Grand Total 38300.00 35,891.50 43,999.01 39,178.00
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[Transiation]
Allocation for National Literacy Mission

53. SHRI TUKARAM GANPAT RAO RENGE PATIL :
Will the Mimister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the total funds atiocated to Maharashtra under
National Literacy Mission during each of the last three
years;

(b) the details of the works undertaken with these
funds; and

(c) the steps taken for effective implementation of

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) The following grants have been released to
Maharashira under National Literacy Mission during last
three years:

1. 2005-06 Rs. 3314.32 lakhs
2. 2008-07 Rs. 1020.62 lakhs
3. 2007-08 Rs. 861.68 lakhs

(b) and (c) Total Literacy Campaign (TLC), Post
Literacy Programmes (PLP) and Continuing Education
Programmes (CEP) are implemented by Zilla Saksharta
Samitis (ZSSs), which are autonomous organisations
registered under the Societies Registration Act. There are
35 ZSS in the state of Maharashtra. The Zilla Saksharta
Samitis have an Executive Committee headed by the
District Magistrate or the Chief Executive Officer of the Zilla
Parishad. As per the National Literacy Mission (NLM)
guidefines, the Executive Committee consists of education-
agencies, teachers, women, youth and also identified
district leve! officials. The ZSS plans, implements and
monitors the adult education programmes. Presently there
are 7 districts in PL stage and 28 in CE stage in the state
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of Maharashtra. District level monitoring is undertaken at
the ZSS level, and State Directorates of Adult/Mass
Education (SDAE) monitor the programme at the State
level. Monthly Monitoring Meetings (MMMs) are held on
pre-determined dates at the State level in which ZSS
representatives participate in order to discuss the monthly
progress reports. At the national level, the Directorate of
Aduit Education (DAE) monitors the literacy programmes.
In addition, DAE/NLM organizes Regional Review Meetings
of State Education Secretaries/Directors of AdultMass
Education every year to review the progress of adult
education programmes in the States.

Study on Micro, Small and Medium
Enterprises

54. SHRI RAGHUVEER SINGH KOSHAL : Will the
Minister of MICRO, SMALL AND MEDIUM ENTERPRISES

be pleased to state:

(a) whether the Govemnment has studied the
working of Micro, Small and Medium Enterprises (MSMEs)
in China and the role of the Govemment therein;

(b) i so, the details thereof;

(c) whether the Govemnment is: paying attention to
production and marketing of MSME products on the lines
of the Chinese system to heip the indian MSMEs Sector
to replicate the success of MSMEs in China;

(d) if so, the details thereof, State-wise; and

(6) the details of the schemes being implemented
at present for promoting MSMEs in the country, State-
wise?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD) : (a) to (d)
With a view to adopt the best practices and policies
concerning the promotion and develapment of micro, small
and medium emerprises (MSMEs) in India, the study of
MSME poficies in other countries (inciuding China) is an
ongoing process. However, in view of the different economic
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madels adopted by ditferent countries, it may not be always
possible to totally replicate the systems practiced
eisewhere.

(e) The major schemes/programmes for promotion
and development of MSMSs are implemented by the
Government across the country. The major schemes, inter
alia, include Credit Guarantee Scheme, Credit Linked
Capital Subsidy Scheme, Performance and Credit Rating
Scheme, Cluster Development Programme, National Manu-
facturing Competitiveness Programme, Prime Minister's
Employment Generation Programme and Market Develop-
ment Assistance Scheme. In addition several schemes of
Khadi and Village Industries Commission and Coir Board
are aiso being implemented in the States.

Export of Marine Products

5§5. SHRI JASUBHAI DHANABHAI BARAD : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the share of marine products export in total
exports of the country during each of the last three years
and the current year;

(b) whether producers and exporters of marine
products lack proper infrastructure;

(c) # so, the details of such infrastructural
constraints and the steps taken to remove them;

(d) whether the Govemment has any proposal to
encourage the producers and exporters of marine products
to adopt new techniques used in other countries; and

(d) if so, the details of steps taken thereon?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRY AND MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI JAIRAM RAMESH) : (a) The share of
marine products export in total exports of the country during
each of the last three years are as under:-
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(Values in US $ Million)

2005-06 2006-07 2007-08
Total exports 103080.5 126361.5 159006.7
(Revised)  (Provisional)
Marine Products 1644.21 1852.93 1899.09
Percentage 1.59% 1.47% 1.19%

(b) and (c) The Govemment in consultation with the
Marine Products Export Development Authority (MPEDA)

" is taking various steps to remove the infrastructural

constraints. During the current Five Year Plan, the
Government has introduced a scheme i.e. Technology
Upgradation Scheme for Marine Products. Under the
scheme, a beneficiary can avail capital or interest subsidy
for setting up of a new processing plant or for upgradation
of the existing processing plant.

In addition, MPEDA is operating a number of other
schemes in the coastal region for developing infrastructure
for marine products and has disbursed subsidy of about
Rs. 25 crores during the last three years to the processors/
exporters.

(d) and (e) With a view to educate the producers/
exporters, MPEDA has availed the services of an Australian
tuna fishing expert to train the Indian crew in proper
operation of monofilament long line technology and
handling of catch on board. MPEDA has also signed an
MoU with Government of Switzerland for the technical
cooperation from the Swiss Import Promotion Programme
(SIPPO) for initiating the programme on the organic shrimp
farming in India. Effort are being made to popularize
organic aquacutture in the states of Kerala, Andhra Pradesh
and West Bengal.

MPEDA has also signed an MoU with Innovation
Norway (IN) a Norwegian company for introducing Cage
culture farming in Andaman and Nicobar islands. The Rajiv
Gandhi Centre of Aquaculture (RGCA), a society under
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MPEDA has developed Specific Pathogen Free Broodstock
of Yeger Shrimp to G3 generation at its facility in Andamans.
MPEDA Is also sending delegations abroad and participat-
ing in intemational summit/exhibitionsffairs of marine
products to update its knowledge of the latest tachnologies
adopted in other countries.

Setting up of Technical institutions

§6. SHRI JIVABHA! A. PATEL :
SHRI V.K. THUMMAR :

SHRI SUBHASH MAHARIA :

‘Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) the number of institutes imparting professional
and technical education in the country including Rajasthan
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and Gujarat in the current year, State-wise; and

(b) the number of such institutes which are likely
to be set up in the current year, State and location-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI) : (a) As per the information fumished
by the All india Council for Technical Education (AICTE),
the number of institutes imparting professional and
technical education, State-wise, including Rajasthan and
Gujarat is given in statement-l.

(b) As per information fumished by AICTE, the
proposal for establishment of new technical institutions
during the academic year 2008-2010 is given in statement-
.

Statement-|

Number of Degree Level Technical Institutions Approved by AICTE as on 31/08/2008

e, -

si. States/UTs Engg. and  MBA MCA Pharmacy  HMCT Apptied PGDM
No. Tech. Art and

Crafts
1 2 3 4 5 6 7 8 9
1. Madhya Pradesh 161 56 a7 93 4 0 7
2.  Chhattisgarh 41 7 7 1 0 0 2
3.  Gujarat 55 51 26 75 1 0 1"
4. Mizoram 1 0 1 1 0 0 0
5.  Sikkim 1 1 0 1 0 0 0
6. Orissa 68 29 37 15 2 0 15
7. West Bengal 7 27 27 10 4 0 2
8. - Tripura. 3 0 1 1 0 0 0
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1 2 3 4 5 6 7 8 o
10. Arunachal Pradesh 1 0 0 0 0 0 0
11.  Andaman and Nicobar 0 0 0 0 0 0 o
islands
12. Assam 7 5 3 2 0 0 1
13.  Manipur 1 1 0 0 0 () 0
14. Nagaland 1 0 0 0 0 0 0
15. Jharkhand 13 4 2 1 0 ()} 3
16. Bihar 15 1 6 4 0 0 1
17.  Utar Pradesh 241 125 101 91 10 1 88
18. Uttaranchal 19 23 13 14 7 () 2
19. Chandigarh 5 0 2 1 0 1 1
20. Haryana 118 56 29 34 3 0 10
21. Jammu and Kashmir 7 9 3 1 0 0 0
New Delhi 19 13 18 6 1 1 24
Punjab 70 55 24 38 8 0 4
24. Rajasthan 81 49 19 8 0 15
25. Himachal Pradesh 9 8 1 1 1 0 0
26. Anchra Pradesh 527 231 385 258 2 0 24
27. Pondichery 9 1 8 1 0 1 0
Tamil Nadu 352 154 208 43 1 0 4
Kamataka 157 109 73 20 0 15
Kerala 94 37 4 0 7
31. Maharashtra 239 168 58 120 10 6 48
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1 2 4 5 6 8 9
32. Goa 3 1 1 2 1 1
33. Daman and Diu, 0 0 0 0 0 0
Dadar, NH
Grand Total 2388 1231 1137 1001 1 285
Statement-ll
Number of proposals received for Establishment of New Technical Institutes for the
Academic year 2009-2010 upto 31.12.2008
Region State Engg. PGDM  MBA MCA Pharmacy HMCT Applied  Total
Arts
1 2 3 4 5 6 7 9 10
Central  Madhya Pradesh 50 16 63 7 3 0 139
Chhattisgarh 10 2 7 1 4 0 24
Gujarat 8 67 18 14 0 151
East Orissa 10 24 6 1 0 94
Assam 9 0 5 0 0 0 14
Meghalaya 0 0 0 0 0 0 0
Manipur 0 0 0 1 0 0 1
Mizoram 0 0 0 0 0 0 0
West Bengal 23 3 7 1 1 0 a5
Nagaland 0 0 0 0 0 0 0
Jharkhand 2 3 1 0 1 0 7
Sikkim 1 0 0 1 0 0 2
Arunachal Pradesh 0 o 0 0 0 0 0
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1 2 3 4 5 6 7 ] 10

Tripura 1 o 0 0 0 0 1
Andaman and 1 0 0 0 0 (] 1
Nicobar Islands

North Uttar Pradesh 83 84 130 1 1" 1 324
Uttaranchal 13 3 14 3 1 o 34
Bihar 12 2 3 2 (i 0 19

North West Chandigarh 0 0 1 3 0 (] 4
Dethi 1 3 2 0 1 (] 7
Haryana 38 1 3% 9 1 (] 98
Himachal Pradesh 11 (0 6 4 0 0 2
Jammu and Kashmir 0 0 0 1 o 0 1
Punjab 16 1 30 10 3 0 61
Rajasthan 49 12 65 4 7 0 143

South Tamil Nadu 144 3 38 7 3 0 195
Pondicherry 4 0 (] 0 0 o 4
Andhra Pradesh 176 31 178 9 49 0 445

South West Kamataka 32 18 26 4 0 0 80
Kerala 29 1 8 1 2 0 41

West Maharashtra 85 37 123 17 22 0 287
Goa (] 2 (] 0 0 (] 2
Daman and Diu 0 0 0 0 0 0 0
Grand Total 888 250 834 120 124 1 2237
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[English]
Demand for Coffee in Other Countries

§7. SHRI L. RAJAGOPAL : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether coffee grown in the tribal areas
of Visakhapatnam has tremendous demand abroad
since the area has been declared as an organic

© zone,

(b) if so, the quantity and value of coffee exported
from the area during each of the last three years and the
current year, country-wise, brand-wise;

(c) whether the Govermnment proposes to expand
the cultivable area of coffee to 60,000 acres in the 11th
Plan;

(d) it so, the details thereof, State-wise; and

(e) the steps being taken by the Govemment to heip
the tribals growing coffee and to promote its export
including help from the Integrated Tribal Development
Agency in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRY AND MINISTER OF STATE IN THE MINISTRY OF
POWER (SHR! JAIRAM RAMESH) : (a) and (b) Around
50 MT of certified organic coffee was exported from Andhra
Pradesh by a Non-Governmental Organisation, against a
total production of about 4900 MT from that State. In
general, though there is increasing demand for certified
organic coffee in the global market, not ali certified coffees
oommndprenﬂum.andl‘lls_thequaﬁtyofcoﬁeewhich
is the main basis for the premiums commanded by the
organic coffees. Thus, the demand for coffee grown in the
tribal areas of Visakhapatnam is quality based, rather than
it merely being an organic version.

{c) and (d) During the XI Plan period, it is proposed
to expand coffee area by 18000 Ha (40000 Acres) in
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Andhra. Pradesh and 1100 Ha (2750 acres) in Orissa by
providing financial support @Rs. 10000 per Ha. Similar
support is- also -being provided for phasing out disease
susceptible ‘Cauvery' variety, for which a target of 5100'Ha
(12750 acres) is fixed for the Xi Plan period.

Support is also being extended for expanding coffee
cultivation in the North Eastern States (Assam, Meghalaya,
Mizoram, Nagaland and Tripura) by 850 Ha (2125 acres)
by providing financial support @ Rs. 20,000/- per Ha and
consolidation of 1000 Ha (2500 acre) by providing supports
@ Rs. 15000 per Ha.

(e) With an objective to maximize export eamings
by enhancing the market share of coffee produced in india,
a number of activities have been envisaged for the X! Plan,
for the coffee export community in the country, including
the tribal coffee growers in Andhra Pradesh, Orissa and
tives to exporters to export value added coffees as indian
brands, the activities include participation in trade fairs,
organising Buyer-Seller meets and visits of delegations,
organigsing export awards, as well as taking up brand
promotion activities in key overseas markets.

During the XI Plan, market support for coffee produced
in the States, including in Andhra Pradesh (for which a
sum of Rs. 75 lakhs has been earmarked during X| Plan
period), is being provided. The Coffee Board of India is
extending financial support towards operating cost in terms

of procurement, transport, processing and warehousing of
coffee.

Amendment in IPC

58. SHRI PRATIK P. PATIL : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Maharashtra Government has sent
a proposal to amend certain sections of the Indian Penal

Code (I.P.C.) regarding removal of the celling on the amount
of fines under such sections;

(b) if so, the details thereof;
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(c) whether there is any proposal to insert a new
section 292 (A); and

(d) if so, the details thereof and present status of
the proposal?

THE MINISTER OF STATE IN THE MINISTRY: OF
HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI) : (a) Yes,
Sir.

(b) The Govemment of Maharashtra has forwarded
the Indian Penal Code (Maharashtra Amendment) Bill,
2008, which has been received in this Ministry on 8.2.2008,
for obtaining the approval of the Government of India before
its introduction in the State Legislature.

The State Government proposes to amend Section
279, 304A, 354 and 509 in order to enhance punishment
provided in these sections; Section 441
unauthorized occupation of Government premises as
cogr;izable offence and sections 323, 336, 337, 338 and
491 to remove the ceiling amount of fine prescribed under
these sections.

to treat

(c) Yes, Sir.

(d) The State Govemment also propose to insert
a new Section 292 A to provide for punishment for
publishing or printing of indecent or scurrilous matter or
matter intended for blackmail. The State Govemment was
requested to provide clarifications on certain issues.
Clarifications furnished by the State Government are under
examination.

[Translation]
industrial Corridor

59. DR. SATYANARAYAN JATIYA : Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) the details of the concept and objectives of
Delhi-Mumbai Industrial Corridor,

(b) the details of the action plan for the development
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of Dethi-Mumbai Incustrial corridors;

(¢) whether the Government has any proposal to
set up more such industrial corridors in the country; and

(d) if so, the details thereof;

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) :
(a) Delhi-Mumbai Industrial Corridor (DMIC) is proposed
to be developed on both sides along the alignment of 1483-
km long Westem Dedicated Freight Cormridor (DFC) as a

Model Industrial Corridor of international standards with

emphasis on expanding the manufacturing and services
base and develop DMIC as the ‘Global Manufacturing and
Trading Hub'. DMIC aims at creating strong economic base
with globally competitive environment and state-of-the-art
infrastructure to activate local commerce, enhance foreign
investments and attain sustainable development. Its
objectives as envisaged in the Concept Paper are doubling
the employment potential, tripling the industrial output
and quadrupling exports from the region in the first five
years.

(b) Delhi-Mumbai Industrial Corridor Development
Corporation (DMICDC), the implementing agency for the
project, has appointed an Intenational Consultant, M/s
Scott Wilson, for preparing a Detailed Perspective Plan for
the overall DMIC Region with pre-feasibility studies. Three
intemational Consultants, M/s Halcrow, M/s Lea Associates
South Asia Pvt. Lid. and M/s Jurong Consultants India Pvt.
Ltd. have also been appointed for preparation of
Development Plans for the identified Investment. Regions
in the States of Gujarat, Madhya Pradesh and Haryana
respectively. Once the Perspective Plan and Development
Plans are ready, projects would be prepared and SPVs set
up for implementation of the projects.

(c) and (d) Concept Paper for the Chennai-Bengalooru-
Mumbai Industrial Corridor Project has also been initiated
and draft report submitted by the Consuitant appointed by
the Department.
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National Resource Data Management
System

60. SHRI G.M. SIDDESWARA : Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state :

(a) the names of districts covered in the Natural
Resource Data Management System in the country during
the last three years, State-wise; and

(b) the time by which all the districts of the country
are likely to be included in the said system?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) The list of the districts, State-wise, covered
under Natural Resources Data Management System
(NRDMS) is given in the enclosed Statement.

(b) NRDMS Programume is being implemented on
pilot basis to develop and demonsirate the methodologies
for building natural resource databases on the concept of
GIS at district level to support local level planning. The state
of Kamataka has been covered in entirety by DST withy
the active support of the State Govemment. Government
of West Bengal has upscaled the coverage from four
districts set up initially under the collaborative support of
DST and the State Govemment to the entire State.
Upscaling of NRDMS and replication of the model from
the pilot stage to cover all the districts in a State rest
with the acceptability of the concept and methodologies
by the concemed State Government. No time frame has
assuchbeenfixedfo_roovemgeofdlmedhmculn
NRDMS.

Statement

The following districts have been covered
under NRDMS

I Karnataka State

1. Bangalore Urban
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12.
13.
14.
15..
16.
17.
18.

19.

21.

24,

Bangalore Rural
Beigaum
Bijapur

to Questions



97

Written Answers
26. Udupl
27. Chitradurga
28. Ramnagar
29. Chickbaltapur
Tamil Nadu
1. Puddukottoi
2. Veliore
3. Theni
4. Nagapatnam
§. Cuddolore
Andhra Pradesh
1. Kumool
2. Mahaboob Nagar
3. Kadapha
4. Prakasham
5. Nellore
6. Viskhapatnam
Uttar Pradesh
1. Lucknow
2. Allahabad
3. Varanasi
4. Sultanpur
5. Devaria
8. Gorakhpur

Pratapgarh
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Vil

Uttarakhand
1. Pauri

2. Tehd

3. Almora

4. Bageswar
5. Champawat
€. Nainital
Harvana

1. Gurgaon
2. Rohtak

3. Jind

4. Ambala

5. Yamuna Nagar

6. Punchkula
Rajasthan

1. Chittorgarh
2. Dungarmur
3. Alwar
Punjab

1. Mansa
Orissa

1. Koraput (undivided)
West Bengal
1. North 24 Paraganas

2. Burdwan

to Questions
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1.

12.

13.

14.

15.

16.

17.

18.

Murshidabad
Purba Medinipur
Uttar Dinajpur

Paschim Medinipur
Dakshin Dinajpur

Xi. Jammu and Kashmir
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[Translation]
Custodial Crimes Against Children

61. SHRI RAMDAS ATHAWALE : Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether instances of custodial deaths and rape
of children below 14 years of age including SC and ST
children are on the rise;

(b) ifso,u'oetotalnumberofsud\mmmgmbred
during each of the last three years and in the current year,
State-wise, genderwise;

(c) the steps taken by the Govemment against the
accused officials during the said period;

(d) whether the directions of the National Human
Rights Commission and State Right Paneis have been
ignored by the State Govemments regarding detention of
minors; and

(e) i so, the detalls of steps being taken by the
Govermnment to check such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD) : (a) to (c) As
per information received from National Crime Records
Bureau, the State/UT wise details of cases registered,
policemen chargesheeted and policemen convicted under
custodial deaths and rapes for the period 2005 to 2007
are given in statement-l and statement-ll respectively.
Information in this regard is not maintained gender-wise
and for SCa/STs separately.

(d) and (e) Law and Order is a state subject. it is for
State Government to take appropriate action in every crime.
However, the report of the NHRC has been circulated to
all State Govemments and Union Territories for taking
action on the recommendations made by NHRC in its
Report. However, Ministry of Women and Child Develop-
ment is considering a comprehensive legisiation to cover
the offences against children to check such incidents in
future.
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Statement-l

State/UT-wise Cases Registered (CR), Policemen Chargesheeted (PCS) and Policemen Convicted (PCV)
under custodial death during 2005-2007

Si. State 2005 2006 2007
No.
CR PCS PCV CR PCS PCV CR PCS PCV

1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 53 0 0 28 0 0 23 2 0
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0
3. Assam 0 0 0 0 0 0 3 0 0
4. Bihar 0 0 0 0 0 0 0 0 0
5. Chhattisgarh 0 0 0 0 0 0 2 3 0
6. Goa 0 0 0 0 0 0 0 0 0
7. QGujarat 2 0 0 2 0 0 2 0 0
8. Haryana 0 0 0 1 0 0 0 0 0
9. Himachal Pradesh 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 1 0 0 4 4 0
11.- Jharkhand 0 0 0 0 0 0 0 0 0
12. Kamataka 1 2 0 0 0 0 0 0 0
13. Kerala 3 0 0 1 0 0 0 0 0
14. Madhya Pradesh 1 0 0 0 5 4 7 6 0
15. Maharashtra 3 0 0 2 0 0 0 0 0
16. Manipur 0 0 0 0 0 0 0 0 0
17. Meghalaya 1 0 0 0 0 0 1 0 0

18. Mizoram 0 0 o 0 0 0 1 0 0
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1 2 3 4 5 [} 7 8 9 10 1
19. Nagaland 0 0 0 0 0 0 1 0 0
20. Orissa 2 0 0 0 0 0 0 0 0
21. Punjab 1 0 0 0 0 0 0 0 0
22. Rajasthen 1 1 0 3 0 0 1 0 0
23. Sikikim 0 0 0 0 0 0 0 ) 0
24. Tamil Nadu 3 0 0 6 0 0 2 0 0
25. Tripura 2 0 0 0 0 0 0 0 0
26. Uttar Pradesh 8 1 3 6 2 7 9 19 0
27. Uttarakhand 0 0 0 0 0 0 0 0 0
28. West Bengal 0 0 0 0 0 0 0 0 0
Total State 81 4 3 50 7 11 56 34 0
20. Andaman and 0 0 0 0 0 0 0 0 0
Nicobar lsiands
30. Chandigarh 0 0 0 0 0 0 1 1 0
31. Dadra and Nagar Havell 0 0 0 0 0 0 0 0 0
92. Daman and Diu 0 0 0 0 0 0 0 0 0
33. Detvi UT 0 0 0 0 0 0 0 0 0
34. Lakshadweep 0 0 0 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0 0 0 0
Total UT 0 0 0 0 0 0 1 1 0
Total Al India 81 4 3 50 7 1 57 3% 0

Source: Crime in India
Note : Information on disposal by pofice and courts includes the information on pending cases from previous years aiso.
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Cuttural and Moral Policing

62. SHRI MOHAN SINGH :
SHRI AJOY CHAKRABORTY :

Will the Minister of HOME AFFAIRS be pleased to
state:

{a)  whether the incidents of vandalism and rampage
are on the rise in the country in the name of cultural and
moral policing in the recent past;

(b) it so, the details of such incidents reported
during the last one year, Statewise;

(c) the total number of accused persons arrested
and the law under which action has been taken against
the accused; and

(d) the steps taken by the Government to stop such
incidents effectively in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to
(d) Incidents of vandalism are reported from various parts
of the country from time to time. As per the Constitution,
Law and Order and “public Order” is a State subject, and
it is primarily the responsibility of the State Governments
to take action such as registration / investigation of cases,
arrest of accused persons etc., in case of occurrence of
such incidents. Accordingly, the State-Wise date on such
incidents is not Centrally maintained.

The Central Govemment, however, monitors law and
order situation in the country on a regular basis, and in
the process, maintains close contact with State Govem-
ments, besides sharing information with them. Whenever
necessary, advisories are aiso sent to the State
Govemments. When necessary, the Central Govemment,
on the request of the State Govemment(s) also provides
assistance in the form of deployment of Central para-
military forces to aid the States to eflectively deal with any
specific situation that may arise.
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Exemption from NET

63. SHRI SANJAY DHOTRE : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the present policy of the University Grants
Commission (UGC) for granting exemption from taking the
National Eligibility Test (NET);

(b) whether the UGC has decided to grant
exemption from NET to candidates who obtain their M.Phil
degree by 30 June, 2009; and

(c) if so, the details thereof;

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI) : (a) to (c) The Central Government has
issued a direction to the University Grants Commission
under Section 20(1) of the University Grants Commission
Act, 1958, to frame regulations, inter-alia, making the
qualification of National Eligibility Test/State Level Eligibility
Test (NET/SLET) compuisory for appointment of teachers
at entry level in the universities and colleges, with
relaxation only for those who acquire Ph.D. degree from
a university complying with the UGC regulations regarding
registration, course work and evaluation process.

{English]
Counter Terrorism Measures

64. SHRI M.K. SUBBA : Wil the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government proposes to set up twenty
anti-terror schools in the country in view of the recent terror
attacks;

(b) it so, the details thereof alongwith locations
where the said schools are likely to be set up;

(c) whether a concept paper on raising a "Special
Forces Command® to tackle terrorisam is pending with the
Govemment,
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(d) & so, the time by which action on the
recommendations made in the said paper are likely to be
cleared; and

(6) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a)
and (b) The Government has decided to set up 20 Counter-
Insurgency and Anti-Terrorism Schools during the Xith Plan.
It is proposed to locate 4 schools each in the states of
Assam, Bihar, Chhattisgarh, Jharkhand and Orissa with a
view to providing training to the State police personnel to
tackie the insurgency/naxal menace.

(€) No, Sir.
(d) and (e) Question does not arise.
[Translation]

Assistance from World Bank under
TEQI Programme

85. SHR!I RAKESH SINGH : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the World Bank has sanctioned any
financial assistance under Technical Education Quality
Improvement Programme (TEQIP) to improve the infrastruc-
ture and facliity in the technical institutes in the country;

(b) if so, the details thereof; and

(c) the manner in which the Government plans to
utilise the said funds, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI) (a) and (b) This Minietry is
implementing the Technical Education Quality Improvement
Programme of Govemnment of India (TEQIP) as World Bank
assisted project to improve the quality of technical
education and enhance existing capacities of the

MAGHA 28, 1930 (Saka)
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institutions to become dynamic, demand-driven, quality
conscious, efficlent and forward looking, responsive to rapid
economic and technological developments occurring both
at national and intemational levels. The project became
effective in March, 2003 and will be closing on 31st March,
2009. It is being implemented as a centrally co-ordinated
central and state sector project at a total cost of Rs. 13393
million, out of which 85% is reimbursable by the Worid
Bank. The project covers 109 state institutions from the 13
States and 18 centrally funded institutions.

(¢) The funds are being utilised for institutional
development and system management capacity improve-
ment for improving the efficiency and effectiveness of
technical education management system in the States and
ingtitutions selected under the programme. The list of
selected States and Centrally Funded Institutions (CFls)
including National Project Implementation Unit (NPIU)
alongwith their allocation and its utilization as on 31st
December, 2003 is enclosed as statement.

Statement

Sl State Allocation Utilisation Percen-
No. (Rs. in (Rs. in tage

Million) Million) Utilisation
1 2 3 4 5
1. Andhra Pradesh 1452.834 1403.497 97
2. Gujarat 503.703  495.733 98
3. Haryana 326.860 314.022 96
4. Himachal Pradesh 79.953 71.638 90
5. Jharkhand 318.700 309.100 97
6. Kamataka 1624.757 1557.038 96
7. Kerala 5290.765 519.589
8. Madhya Pradesh 458.476  435.957 95
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1 2 3 4 5 1 2 3 4 5

9. Maharashtra 1625.504 1568.608 96 16. NIT, Surathkal 218654 221.182 101

10. Tamil Nadu 961.630  940.552 98 17. NIT, Tiruchirapalll  200.000 200.000 100

11. Uttarakhand 349951  332.312 95 18. NIT, Warangal 194.100 193204 100

12. Uttar Pradesh 625.060  606.096 97 Total (B) 2040477 2006.828 99

13. West Bengal 1470970 1408970 96 NPIU (C) 125000  39.443 32
Total (A) 10328253 9963.112 96 Grand Total (A+B+C) 13393.730 12909.383 96
CFis [English]

Quality of Education in NIOS
1. MNNIT, Allshabad 170.000  169.843 100

66. SHRI ADHIR CHOWDHURY : Wil the Minister

2. MANIT, Bhopal 201200 201200 100 of HUMAN RESOURCE DEVELOPMENT be pleased to

3. NIT, Calicut 211606 209.189 99 state
(a) whether the quality of education in the National
4. NIT. Durgapur 210.000 206.498 98 institute of Open Schooling (NIOS) has declined;
5. NIT, Hamirpur 183634 185209 101 (b) 1 so, the reasons therefor; and
6. MNIT, Jaipur 85.394 79.768 93 (c) the steps taken by the Government to improve
the quality in the NIOS?
7. DBRANIT, 102.700 102.823 100
Jalandhar THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
8. NIT, Jamshedpur 93.729 86.432 92 FATMI) : (a) to (c) No, Sir. The enroiment at Secondary

and Senior Secondary stages has increased from 2.91

9. NIT, Kurukshetra  187.513 175296 93 lakhs in 2006-07 to 3.58 lakhs in 2008-09.

10. VNIT, Nagpur 200.000 199.738 100 Some of the major initiatives taken by NIOS to improve
the quality of education include setting up of round the

1. MIFFT, 93.819 80.207 % clock leaming support centre, periodic revision of
12. NIT, Rourkel 152.796 152.700 100 instructional material in'w the light of the National Curriculum
Framework, development of interactive multi-media
13. NIT, Silchar 126.780  129.625 102 programmes, and Examination reforms.
14. NIT, Srinagar 79252 74789 94 impact ot Economic Siowdown on
Production
15. SVNIT, Surat 229.300 229.124 100

87. SHRI SANAT KUMAR MANDAL : Wil the
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Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) whether due to international economic, melt-
down, several Indian industries have started decreasing
their production;

(b) if so, the details of such industries and the
reaction of the Govemment thereto;

(c) whether the Govemnment has issued any
instruction to these industries to reduce prices of their
products instead of decreasing or stopping production;

(d) i so, the reaction of the industries thereto; and

(e) the details of measures taken by the Govem-
ment so far to reduce production cost and the outcome
achieved thereon?

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) :
(a) to (e) The intemational economic meitdown has affected
some of the export oriented industries in India, such as
textiles, handicraft, leather, and gems and jewellery.
Slowdown in the demand and automobiles and its
ancillaries, cement, steel, housing sector etc. has alscla been
seen.

The Government closely interacts with the industry and
Trade Associations to address issues relating to industrial
development, and monitors production and prices. The
prices of industrial products and the level of production are
determined primarily by the market forces.

A number of steps have been taken by the Government
to stimulate demand in the economy with the objective to
address the impact of global financial crisis. Government
announced two packages in December, 2008 and January,
2009. Measures introduced In these two packages,
interalia, include:—

. Reduction In Cenvat/Excise duty : As an
immediate measure to encourage additional
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spending, an across-the-board cut of 4% in the
ad valorem CENVAT rate except petroleum was
announced.

Measures to Support Exports : Several
measures have been taken to support exporters
such as:—

Interest subvention of 2% for pre and post
shipment export credit for labour intensive
industries such as textiles, handlooms,
handicrafts, leather, Gems and jewellery,
marine products and Micro, Small and
Medium Enterprise sector.

Additional funds of Rs. 1100 crore to
ensure full refund of Terminal Excise duty/
Central Sales Tax.

An additional allocation for export incentive
schemes of Rs. 350 crore.

Govemment back-up guarantee to Export
Credit Guarantee Corporation (ECGC) to
the extent of Rs. 350 crore to enable it to
provide guarantees for exports to difficult
markets/products.

Refund of service tax to exporters on foreign
and commissions of upto 10 percent of
Freight On Board (FOB) value of exports.

Enhancement of duty drawback benefits on
certain items including knitted fabrics,
bicycles, agricultural hand tools and speci-
fied categories of yam.

Providing pre-shipment credit, in rupees or
dollars to Indian exporters at competitive
rates by Export import (EXIM) bank.

Housing :

Refinance facility of Rs. 4000 crore for the
National Housing Bank by RBI.
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— To facilitate access to funds for the housing
sector, the development of integrated
townships have been permitted as an
eligible end-use of the External Commer-
cial Borrowing (ECB).

Micro, Small and Medium Enterprise (MSME)
Sector:—

— Refinance facility of Rs. 7000 crore for
Small Industries Development Bank of
India (SIDBI) by the Reserve Bank of India
(RBI) of support MSMEs.

— Enhancement of the loan limits to Rs. 1
crore under Credit Guarantee Scheme.

— Grant of need-based ad-hoc working
capital loans upto 20% of the existing fund-

— Reduction in interest rates for borrowing by
micro enterprises by 1% and in respect of
Small and Medium Enterprises (SMEs) by
0.5%

Textiles : An additional allocation of Rs. 1400
crore to clear the entire backiog in Technology
Upgradation Fund (TUF) Scheme.

Cement : Countervailing Duty (CVD) on Cement
reimposed to protect and promote domestic
Cement Industry;

Automoblie :

— Accelerated depreciation of 50% for com-
mercial vehicles.

—  Assistance o the state under the Jawaharial
Nehru National Urban Renewal Mission
(JNNURM) for the purchase of buses for
the urban transport system.

Other : (a) Govemment departments are
allowed to replace Gevemment vehicles within
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the aflowed budget, in relaxation of extant
economy instructions. (b) Elimination of Impornt
Duty on Nephtha for use in the power sector.
(c) Elimination of export duty on iron ore fines
and reduction of duty to 5% for lumps.

In addition, Reserve Bank of India (RBI) has
taken a number of steps to reduce the cost of
credit and improve liquidity for industry by
reducing Repo rate, Statutory Liquidity Ratio
(SLR), and Cash Reserve Ratio (CRR).

The lowering of cost through reduction in
interest rates and across the board cut of 4%
in CENVAT rate, have helped to bring down cost
of stimulate demand.

Revision in FDI Reguilations

68. SHRI JM. AARON RASHID :
SHRI SANAT KUMAR MANDAL :

Wil the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether Government is considering a proposal
to revise FDI regulations to bring them at par with those
of developed economies;

(b) # so, the details thereof and the reasons
therefor;

(¢) whether Govemment Iis considering to restrict
FD! in sensitive sectors like Defence, Aviation and Telecom
in the wake of the 26/11 Mumbal terror attack;

(d) if so, the details thereof;

(8) whether there is any proposal to allow FDIi
in aviation including domestic airlines sector and print
media upto 100 percent for Persons of Indian Origin;
and

() it so, the details thereof and the rsasons
therefor?
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THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) :
(a) and (b) Govemment has put in place a liberal
and investor-friendly policy on Foreign Direct Investment
(FDI) under which FDI upto 100% is permitted on the
automatic route in most sectors/activities the UNCTAD's
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World Investment Reports for 2007 and 2008 have
rated India as the second most attractive investment
destination.

(c) to (f) The policy on FDI is reviewed on a continuing
basis through inter-ministerial consultations. A statement
giving the extant FD! policy on sensitive sectors viz.,
Defence, Aviation, Print Media and Telecom is enclosed.

Statement

1.  Defence Production:

FDI upto 26%, under the FIPB route, is allowed for Defence Production subject to licensing under Industries
(Department and Regulation) Act, 1951 and guidelines on FDI in production of arms and ammunition.

2. FDi Policy for Air Transport Services Sector:

Government has aliowed the following:

(a) No foreign airlines would be allowed to participate directly or indirectly in the equity of an Air Service Undertaking;

(b) FDI upto 49% and investment by Non-resident indians (NRI) upto 100% will be aliowed on the automatic
route in Domestic Scheduled Passenger Airline Sector;

(c) FDI up to 74% and investment by Non-resident Indians (NRI) up to 100% will be allowed on the automatic
route in Non Scheduled airlines, Chartered airlines, and Cargo airlines;

(d) FDI upto 74% and investment by NRI upto 100% will be allowed on the automatic route in Ground Handling

Services; and

(e) FDI upto 100% will be allowed on the automatic route in Maintenance and Repair organizations; flying institutes;
technical training institutions; and helicopter services/seaplane services.

3. Telecommunications

Sector

Equity Cap

Entry route Other Conditions

1 2

3 4

(a) Basic and cellular, Unified Access
Services, National/international
Long Distance, V-Sat, Public
Mobile Radio Trunked Services
(PMRTS), Global Mobile Personal

Communications Services equity in Indian
(GMPCS) and other value added promoters/investing
telecom services Company)

74% (Including FDI, FII,
NRI, FCCBs, ADRs,
GDRs, convertible
Preference shares, and
proportionate foreign

Automatic upto 49% Subject to guidelines
notified in the PN 3
(2007)

FIPB beyond 49%.
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(b) ISP with gateways, radio-paging,
end-to-end bandwidth.

(c) (a) ISP without gateway;
(b) infrastructure provider providing
dark fibre, right of way, duct

space, tower (Category I);
(c) electronic mall and voice mail.

(d) Manutacture of telecom equipments

4. Print Media

(a) Publishing of newspaper and
periodicals dealing with news and
current affairs

(b) Publishing of scientific magazines/
specialty joumals/periodicals

(c) Publishing of tacsimile edition of
foreign newspapers.

(d) Publication of Indian editions of
foreign magazines dealing with
news and current affairs

74%

100%

100%

100%

100%

26% (FDI and
Investment by
NRIs/PlOs/Fil)

Automatic upto 49%

FIPB beyond 498%.

Automatic upto 49%.

FIPB beyond 49%.

FiPB

FiPB

FiPB

FiPB

Subject to licensing and
security requirements

notified by the Depar-
ment of Telecommuni-

cations.

Subject to the condition
that such companies
shall divest 26% of their
equity in fayeur or
Indian public in 5 years,
if these companiee are
listed in other parts of
the worid. Also subject
to licensing and security
requirements. where re-
quired.

Subject to sectoral re-
quirements.

Subject to Guidelines
notified by Ministry of
Information and Broad-
casting.

www.mib.nic.in

Subject to guidelines issued by Ministry
of Information and Broadcasting.
www.mib.nic.in

Subject to guidelines issued by Ministry
of Information and Broadcasting.
Press Note 1 of 2009.

Subject to guidefines issued by Ministry
of Information and Broadcasting.
Press Note 1 of 2009.
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Minority Status to Educational Institutions

69. SHRI P. KARUNAKARAN : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) the number of educational institutions granted
minority status during each of the last three years and the
current year, State-wise;

(b) the number of applications pending in this
regard, State-wise; and

(¢) the details of financial allocation made for such
institution during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI) : (a) to (c) The National Commission
for Minority Educational Institutions (NCMEI!) has issued
1666 Minority Status Certificates and 910 applications are
pending before the Commission, details of which are
given in Statement-l and Il. The NCMEI does not sanction
any financial assistance to the Minority Educational
Institutions.

Statement-

State-wise minority states certificates issued for the
Year 2006, 2007 and 2008

R State 2006 2007 2008 Table No.
No. of MSC
pending
1 2 3 4 5 6
1. Andaman and 3 2 5
Nicobar Islands
2. Andhra Pradesh 9 24 6 39

3. Arunachal Pradesh 2 2
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1 2 3 4 5 6
4. Assam 2 17 19
5. Bihar 2 20 17 39
6. Chandigarh 2 3 1 6
7. Chhattisgarh 4 4 5 10
8. Dadra and Nagar 2 2 4
Haveli

9. Daman 1 1
10. Delhi 36 8 15

11. Goa 9 31 28

12. Guijarat 3 43 5 1
13. Haryana 20 112 3 35
14. Himachal Pradesh 9 3 4 16
15. Jharkhand 2 15 15

16. Kamataka 4 26 15

17. Kerata 9 78 97 184
18. Madhya Pradesh 15 19 12 46
19. Maharashtra 22 28 21 71
20. Manipur 1 1 2
21. Meghalaya 1 4 5
22. Orissa 14 16 23 53
23. Pondicherry 2 13 15
24. Punjab 11 4 - 54
25. Rajasthan 2 37 61
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1 2 3 4 5 6 1 2 4 6
26. Sikkim 3 13 16 9. Daman 0
27. Tamil Nadu 9 19 13 4 10. Delhi I 4
28. Tri 1 1 11. Goa 78 78
12. Guj
29. Uttar Pradesh 107 99 48 254 2. Gujarat 4 7. n
13. Haryana 1 1 2
. Uttarakhand 36 17 6 59
14. Himachal Pradesh 0
31. West Bengal 85 215 113 1413 '
15. Jharkhand 1 1
Total 422 737 50